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LEGISLATIVE ASSEMBLY.
Tuesday, 21st March, 1933.

The Assembly met in the Assembly Chamber of the Council House ab
Eleven of the Clock, Mr. President (The Honourable Mr. R. K. Shanmukham
Chetty) in the Chair,

QUESTIONS AND ANSWERS.

OFFICERS AND CLERKS IN THE MILITARY ENGINEERING SERVICE, W ESTERN
CoMMAND, QUETTA.

809. *Mr. M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Has the attention of Government been drawn to the Faisa
Akhbar of Lahore, dated the 23rd February, 1933, in which an article
has appeared, showing various numbers of officers of all grades and clerks
working in the Military Engineering Service, Western Command, Quetta?

(b) If so, are the figures as shown there correct?

(c) If the reply to part (b) above be in the negative, will Government
be pleased to lay on the table a correct statement of figures?

Mr. G. R, F. Tottenham: (a) Yes.
(b) and (c). The information has been called for and will be laid on the
table in due course.

RBPRESENTATION OF MusLmMs IN THE CLERICAL STAFF OF THE MILITARY
ENCINEERING SERVICE, WESTERN COMMAND, QUETTA.

810. *Mr. M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Will Government be pleased to state how many vacancies
in the clerical staff occurred in the Military Engineering Service, Western
Command, Quetta, during the years 1929 to 19327

(b) How many of them were given to Muslims and how many to non-
Muslims ?

(c) If none was given to Muslims, was there a majority of Muslims in
the department concerned that led the authorities to do so?

(d) Are Government prepared to issue orders for an.adequate repre-
sentation of Muslims in the above department?

Mr. G. R. F. Tottenham: (), (b), (c) nnd (d). I have called for the in-
formation required by the Honourable Member and will lay an answer on
the table when the necessary material has been received.

( 2279 ) A
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NoN-GRANT oF LEAVE TO MusLiM PostTMEN or DELHT FOR ID PRAYERS.

811. *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Has the attention of Government been drawn to the article
on page 3 of February, 1938 issue of The Cupital Postman, the monthly
-journal of the postmen of Delhi?

(b) Is it a fact that Muslim postmen of Delhi were not allowed leave
to say their Id prayers?

(¢) Will Government be pleased to state whether the Fostmaster's
orders about leave and copies of Imam Sahib’s letter were communicated
to Inspectors and other officers concerned?

(d) Will Government be pleused to state the names of (i) Postmaster,
Delivery Department, {ii) Head Clerk, Delivery Department, and (iii) Town
Inspector on duty on the Id day?

(e) Will Government be pleased to state the circumstances for the
departure from the long standing practice?

(f) What action do Government propose to take against the officials
responsible for non-grant of leave to Muslim postmen for 1d prayers and
to avoid recurrence of the mistake?

8ir Thomas Ryan: (a) to (¢). Government have seen the article in ques-
tion, but have no information as to the correctness of the facts mentioned
therein.

(f) The matter is within the competence of the Head of the Postal
Circle concerned to whom a copy of the question is being sent.

ExaMIixaTioN FoR Lower DivisioN PostaL CLERKS HELD AT DELHI.

812. *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Has the attention of Government been drawn to an article
on page 4 of the Fehruary issue of The Capital Postman, the monthly
journal of the Postmen Union, Delhi?

(b) Will Government be pleased to state whether the following state-
ments about the procedure of examination for Lower Division elerks’
posts adopted at Delhi are correct:

(i) 105 candidates appeared for the examination,

(i) 20 candidates walked out as & protest against the irregular
procedure and stiff examination,

(iii) 85 candidates were examined in reading and translating Postal
Guide and Manual in which 75 failed,

(iv) Remaining 10 were examined in writing an essay on ‘‘Railway
Journey’’ of which they were requested to write 40 lines (two
pages) in half an hour,

(v) These 10 were given four very lengthy questions in Arithmetio
to solve in half an hour?
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(c) Is it a fact that for the selection grade examination experienced
clerks were required to write two pages of essay in threc hours?

(d) Is it a fact that the examination held at Delhi on the 29th January,
1933, was irregular?

(e) Are Government prepared to treat the said examination as null and
void and order fresh and regular examination of all candidates?

8ir Thomas Ryan: (a) to (¢). Government have seen the article and are
making enquiries. A reply will be placed on the table in duc course.

REORUITMENT OF PoSTAL CLERKS BY THE PRESIDENCY POSTMASTER, CALCUTTA.

813. *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Will Government be pleased to place on the table a copy of
Memo. No. L.-4-3/247, dated the 8rd December, 1982, issued by the Presi-
dency Postmaster, Calcutta, appointing nine clerks of the Post Office in
permanent capacity?

(b) Is it a fact that of the nine clerks so appointed only one is a
Muslim and that all the remaining eight are Hindus?

(c) Is it a fact that the third vacancy rule has not been observed by
the Postmaster, Calcutta?

(d) Will Government be pleased to state whether any other Muslims
are on the waiting list of Reserve Clerks who could be provided for per-
manently as clerks at least in the third vacancies?

(e) Are Government prepared to right the wrong done?

8ir Thomas Ryan: (a) The document relates to certain changes of staff
in the Calcutta General Post Office and its sub-offices, including the transfer
of permanent clerks from the leave reserve to the operative cadre. Govern-
ment see no need to place a copy on the table.

(b) Yes.

(¢) No, the third vacaencv rule is not applicable to the appointments in
question as these were not first appointments in the Department.

(d) There are some Muslims in the list of reserve clerks. The second
part does not arise in view of the reply given to part (a) above.-

- {e) Does not arise.

TENURE OF THE APPOINTMENT OF AN ASSISTANT POSTMASTER GENERAL.

814. *Mr. M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Is it a fact that the Postmaster General, Central Circle, his
Deputy and Assistant are all Hindus?

(b) Is it a fact that the tenure of the appointment of an Assistant

Postmaster General is five years?
A2
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(c) How long have Messrs. J. N. Dar and S. W. Movlankar held the
appointments as Assistant Postmaster General in the Central Circle, and
why have they not been transferred on the completion of their term?

8ir Thomas Ryan: There has been no change in the position since the
reply given to Mr. M. Maswood Ahmad’s starred question No. 54 on the
2nd February last. to parts (a) to (d) of which the Honourable Member's
attention is Invited.

CoMmuNaL ComreosiTioN oF THE CLERKS IN THE OFFICE OF THE
SUPERINTENDENT OF PostT OFFICES, RATLWAY MAIL SERVICE, “L*
DIVISION, AND CERTAIN OTHER SUB-DIVISIONS.

815. *Mr. M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Will Governmnent be pleased to state the communal composi-
tion of the clerks working in the office of the Superintendent, Railway
Mail Service, ‘L'’ Division and in the sub-record offices at Multan,
Lodhbran, Khanewal, Shorkot, Kundian, Duadkhel and Busal R. M, 8.?

(b) Are Government prepared to issue orders for the transfer of such
officials as have completed ‘their term under the recent orders of the
Director General, Posts and Telegraphs?

The Honourable Sir Frank Noyce: (a) Government are not in possession
of detailed information as asked for bv the Honourable Member but a state-
ment containing the information in respect of the Railway Mail Service “‘L’’
Division as a whole is laid on the table.

(b) The only official among those mentioned in part (a) for whose periodi-
cal transfer orders exist is the Head Clerk, Railway Mail Service ‘‘L’’ Divi-
gion but owing to existing financial conditions such orders have ordinarily
been held in suspense for the time being.

Statement showing the communal composition of the clerical staff of the Railway Masl
Service, * L" Division on the 31st December, 1932.

. . Other l
—_— Hindus. Muhammadans| Sikhs, iﬁ“’f Total.
|
Upper Division aond 209 97 62 ] 458
igher grades. |
|
Lower Division . . 1 1 : 2
Total . 300 98 62 | 460
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RECRUITMENT OF SIKHS IN THE RATLWAY MATL SERVICE, “ L ”’ Drvision.

816. *Mr, M, Magwood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Is it a fact that the present Sikh Superintendent of the
Railway Mail Service, *'L’" Division, Las ordered the recruitment only of
Sikhs and so the Inspectors and others are recruiting only Sikhs?

(b) Will Government please state whether the Superintendent’s orders
are wrong and, if so, do Government propose to cancel the irregular
orders?

(c) Is it a fact that one new post of a clerk was recently sanctioned
for I. R. O., Multan and a Sikh has been posted there, although educated
and qualified Muslims were available?

(@) Is it & fact that the Sikh Inspector, Amritsar Railway Mail
“Service, is there for the last seven years?

The Honourable Sir Frank Noyce: (a) to (d). Information has been called
for and a reply will be placed on the table in due course.

SHORTAGE OF RESIDENCES FOR GOVERNMENT OFFICIALS, ALLOWANCES TO
PosTMEN AND ELECTRIC LIGHTS IN CERTAIN QUARTERS IN NEw DELHI.

817. *Mr., M, Magswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Will Government be pleased to lay on the table copies of their
decisions in the matters referred to in unstarred questions Nos. 58, 65 and
72 (regarding shortage of residences for Government officials in New Delhi,
allowances to postmen in Delhi for delivery of foreign mail and electric
lights in ‘D’ class quarters in New Delhi), answered on the 20th January,
1930?

(b) If no decision has been reached, what is the reason for the delay?

. _The Honourable Sir Frank Noyce: () and (h). I lay on the table a note
indicating the decisions in the matters referred to in the three unstarred
questions which were answered on the 20th January, 1930.

No. 58.—The 36 class ‘ B’ orthodox quarters for clerks have since been constructed.
Tho general question of providing additional residential accommodation in Now Delhi
was also examined in tho years 1920—31 and.as a result, a comprohensive scheme was
prepared. In view, however, of the oxisting financial stringency, it has been decided
that nothing should be done at present in the direction of providing any additional
residential accommodation in New Delhi,

No. 65.—Arrangements for the special delivery of inward foreign mails at the Delhi
head post office were discontinued in April 1931 and in consequence there is no longer any
question of the grant of overtime allowances to postmen.

No. 72.—Government intend that theso additional eloctric light points should be
given in all clerks quarters (not only D class) when funds are available for the purpose_

OrrFI0E HOURS IN THE SECRETARIAT.

818. *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Will Government bo pleased to state if Lord Curzon’s ruling
.about office hours referred to in starred question No. 197, answered on the
. 20th January, 1930, has since been traced? If so, will Government kindly
lay a copy of the same on the table?
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(b) If the reply to the first part of (a) above be in the negative, will
Government be pleased to state if there is any possibility of its being
traced and, if not, do Governinent propose to issue a fresh order on the
same lines?

The Honourable Sir Harry Haig: (a) No.

(b) In view of my predecessor’s reply to question No. 197, dated the
29th January, 1930, Government do not consider that the issue of any such
instructions is necessary.

INSANITARY CONDITION OF *‘ TALAB SHAHJIT ”’ NEAR AJMERI GATE, DELHI.

819. *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Will Government be pleased to state whether there is any
bathing or swimming pond in New Delhi and, if not, why not?

(b) Are Government aware that there i8 a pond known as *‘‘Talab
Shahji'’ near Ajmeri Gate, Delhi?

(c) Who is in charge of the pond referred to above?

(d) Are Government aware that the pond referred to in part (b) above
is full of filth and dirt?

Mr. G. S. Bajpai: () There are no bathing or swimming ponds in New
Delhi.

(b) Yes.

(c) and (d). The pond is situated on Nuzul land which is in charge of the
Deputy Commiszioner, Delhi.  The question of improving the sanitation of
the pond is under consideration.

Mr. M. Maswood Ahmad: Is it a fact thut the condition of tLe pond is
such that it is injurious to health and in fact very unhealthy?

Mr. @. S. Bajpai: That is why I have said that the question of improving
its sanitation is being considered.

Lieut.-Colonel Sir Henry Gidney: Will the Honourable Member kindly
inform this House whether Government are prepared to establish a mixed
bathing place in New Delhi.

Mr. G. S. Bajpai: That is left to private enterprise,—and my Honourable
friend can very well initiate it.

LOCATION OF THE GOVERNMENT OFFICES PERMANENTLY IN DELHI.

820. *Mr. M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): Will Government be pleased to lay on the table a copy of the
information referred to in reply to parts (a) to (d) of unstarred questlon
No. 174, dated the 11th Februarv, 1981, regarding location of the Govern-
ment offices permanently in Delhi?
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The Honourable Sir Harry Haig: 1 lay on the table a statement giving
the desired information.

Statement.
Rs.
(a) Total expenditure on two moves of the Government of India
in 1930‘31 . ] . . . [ ] L] L] L] . 7'”'632
(b) Total amount of house rent including rent on farniture for
December 1830 realised from the migratory officers and stafis
of the Government of India for the quarters allotted to them
at Delhi . . . . . . . . . . 63,041
(¢) Total amount paid for December 1930 to the Government
of India establishments under each of the undermentioned
allowances :
(i) Separation allowance at Delhi . . . . . 14,730
(ii) Conveyance allowance at Delhi . . . . 9,195
(iii) House rent allowance at Delhi . . 1,777
(d) Total houso rent allowance paid to the Governmont of India
staff during the Sunla scason of 1930 . . . . . 2,83,677

NUMBER OF MusLiM CLERKS IN CERTAIN PosTAL CIROLES.

821. *Mr. M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): Will Government be pleased to lay on the table a copy of the
information collected vide reply to starred question No. 705, dated the 22nd
Sep;oen?xber, 1931, regarding the number of Muslim clerks in certain postal
circles

8ir Thomas Ryan: The Honourable Member is referred to the statement
laid on the table on the 14th September, 1932.

SAFEGUARDING THE INTERESTS oF MusLIMs IN THE UPPER DIVISION AND
SUPERINTENDENT’S GRADE IN THE GOVERNMENT OF INDIA DEPART-

MENTS.

822. *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): Will Government be pleased to lay on the table a copy of the
information collected, vide reply to starred question No. 282, dated the 10th
September, 1929, regarding safeguarding of Muslims’ interest in the Upper
Division and Superintendent’s grade in the Government of India Depart-

ments ?

The Homnourable Sir Harry Haig: The information asked for is laid on
the table,
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RECRUTTMENT AND PROMOTION OF MUSLIMS IN THE SECRETARIAT AND
ATTACHED OFFICES.

823. *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): Will Government be pleased to lay on the table a copy of the
information referred to in reply to starred question No. 1018, dated the
28th September, 1931, regarding recruitment and promotion of Muslims in
the Secretariat and Attached Offices?

The Honourable Sir Harry Haig: The information asked for is laid on
the table.

*1018. (a) The information readily available shows that on the 30th August, 1930,
there were 8 such Muslims in the First Division, 17 in the Second Division and 6 in
the Third Division.

(b) Eight in the First 'Division, 12 in the Second Division and 104 in the Third
Division.

(c) and (d). The statement below givee the required information :

Po_sts offered in
1st Division. 2nd Division. 3rd Division.
Passed in Division.
Becre- | Attache d| Becre- | Attached| Secre- | Attached
tariat. Offices. tariat. i Offices. | tariat. Offices.
Muslims, I(4) 2 2 i .- .
II (2) . . 1| 1 .
o sy | - #1
Non-Muslims. T (4) 2 2 : I,
1I (10) .. 5 5
III (104) .. . P 2 63

. (¢) None in the ¥irst and Second Divisions. Thirty-seven in the Third Division,

se., 4 which were offered but not finally accepted at that time and 33 (6 Muslims,

ﬁo‘;tter }lllllr;‘ll'arlty communities and 23 lady clerks) for which passed candidates were
vallable,

availan " ©andidate asked for sn appointment in & moving office which was not

t Includes one who was subsequently found inefficient and discharged.

CLERIOAL ESTARLISHMENT OF THE RAILWAY BOARD.

824, *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): Will Government be pleased to lay on the table a copy of the
‘s‘t-utement referred to in reply to starred question No. 1023, dated the 28th
geﬂtg;lber, 1931, regarding the clerical establishment of the Ruilway
Bo

Mr. P. R. Rau: I lay on the table two statements giving the information
required.
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NumsEr oF MUSLIMS EMPLOYED IN THE LOWER SIND AND PERSIAN GULF
" PostaAL Drvisions.

825. *Mr. M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): Will Governmernt be pleased to lay on the table a copy of the
information collected wvide reply to starred question No. 680, dated the
'22nd September, 1981, regarding the number of Muslims employed in the
Lower Sind and Persian Gulf Postal Division?

Sir Thomas Ryan: A ‘statement containing the information required,
‘which was supplied to the Honourable Member by Sir Hubert Sams on the
'8rd November, 1931, is laid on the table.

Numbers of Muslims employed in the Lower Sind and Persian Gulf Postal
Division.
*680. (a) 143.
*(b) Muslims 42, Non-Muslims 101.
“(¢) 173,
(d) 90,

‘CONFIRMATION OF CERTAIN CLERRKS ON THE NORTH WESTERN RATLWAY.

826. *Mr, M, Maswood Ahmad (on behalf of Seth Haji Abdoola
Haroon): (a) Will Government be pleased to state if it is a fact that in
July, 1981, orders were issued by the Government of India stopping con-
firmations of staff?

(b) Is it a fact that the Agent, North Western Railway, issued similar
-orders to the cfficers subordinate to him?

(c) Is it a fact that subsequent to the issue of these orders by the
Agent, the D. C. Os., Moghalpura, confirmed certain clerks in his office
without obtaining the Agent’s sanction? If so, what action was taken
against tlie persons respomsible for the irregularity?

(d) Are Government aware that these confirmations were made in a
most unuzual manner by holding an examination in dictation?

(¢) Is it a fact that in ordering these confirmations claims of some
senior and well qualified Muslims were igncred? If so, are Government
prepared to have the matter investigated and the grievances of Muslims
redressed ?

(fy Are Government awsre that certain Hindu Third Division Matri-
culates were confirmed contrary to the Agent’s orders and that some Second
Division Muslims who were fully qualified according to the Agent’s orders
were turned out? If so, do Government propose to reinstate the Muslims
wrongly discharged and remove the non-Muslims wrongly confirmed?

(9) Is it a fact that the names of some Muslim members of the staff
discharged by the D. C. Os., Moghalpura, have not been advised to the
Labour Txchange for employment in future vacancies in perference to
outsiders? Tf so, are Government prepared -to pass orders to rectify the
mistake at orce?

Mr. P. R. Rau: I have called for certain information and will lay a reply
-on the table in due course.
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PosTINGS OF INDIAN ForEsT SERVICE OFFICERS.

827. *Mr. M, Maswood Ahmad (on behalf of Mr. 8. C. Mitra): (a) Is it.
s fact that two officers were appointed by the SBecretary of State for India.
to the Indian Forest Service in November last on completion of their pro-
bation at Dehra Dun?

(b) Is it & fact that one of them has been posted to Assam and the other
to the United Provinces?

(¢) Is it true that the United Provinces Government applied to the
Government of India asking for a Muslim to be posted to the United
Provinces?

(d) If the answer to part (c) be in the affirmative, will Government.
please state whether such a request has ever been made before by any
Provincial Government in the matter of posting of All-India officers?

(¢) If not, why did the United Proviuces Government do so now and
why did the Government of India allow such a request?

(/) Do Government contemplate or have they ever oontemplated
introducing communal representation province by province in the All-India
Services, apart from communal representation in g particular service as 8-
whole for India?

(9) If so, did the Government of India take note of the fact that of
the Indian Forest Service officers in Assam there is not a single Muslim,
whereas in the United Provinces there is at least one fairly senior Muslim
Indian Forest Service officer?

Mr. G. S. Bajpai: (a) to (¢). Yes, the facts are as stated.

(d) Yes.

(e) This part of the question does not arise. ’

(f) No, but the communal composition of the population of each pro-
vince cannot be disregarded in making allotments.

(9) Government arrived at the decision after taking into consideration:
all relevant facts.

PosTINGS oF INDIAN FOREST SERVICE OFFICERS.

828. *Mr. M, Maswood Ahmad (on behalf of Mr. 8. C. Mitra): (a) Is it
true that officers in the Imperial Services are generally given their postings-
according to their preferences regarding provinces in the order of merit,
and that this general rule was followed in the case of posting of Indian.
Forest Service probationers from Dehra Dun in all past years?

(b) If so, what specific reasons had the Government of India to
depart from this general principle this year?

(c) Is it not a fact that both the candidates had given the TUnited
Provinces as the province of their choice, and vet the candidate who
obtained the first rank in Dehra Dun and in the open compctitive examina-
tion at Delhi, through which they were recruited to the service, was posted
to Assam and the other candidate who was originallv only nominated to
the service for communal reasons was posted to the United Provinces?

{d) Are the Government of India prepared to reconsider their decision
in the matter of this posting and re-post accordingly the officers concerned?-
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Mr. G. S. Bajpai: (a) The general principle is that while the wishes of
probationers in All-India Services in regard to their postings are taken into
consideration, the actual allotment is made with due regard to the exigen-
cies of public service, and for this reason the rules make it clear that no
guarantee can be given that the choice of a probationer will be adhered to.

(b) There has been no departure from the general principle stated in
answer to part (a) of this question,

(c) The facts are as stated.
(d) No.

REFUSAL OF THE CEYLOKN STATE COUNCIL TO GRANT PREFERENCES ON OERTAIN
ARTICLES CONTAINED IN SCHEDULE E OF THE OTTAWA AGREEMENT.

829. *Mr, H. P. Mody (on behalf of Mr. F. E. James): (a) Has the
attention of the Government of India been drawn to the action of the
Ceylon State Council in January last, in refusing to grant preferences on
certain articles contained in Sckedule E of the Ottawa Agreement
(including cotton textiles, iron and steel, coffee, coriander seed) and
in reducing the margin of preference on others

(b) In view of the reciprocal nature of the Ottawa Agreement and of the
situation created by the action of the State Council, are the Government
of India prepared to reconsider the scule and scope of the preferences
granted (o Ceylon under Schedule H of the Ottawa Agreement?

The Honourable Sir Joseph Bhore: (a) Yes.
(b) The Government of India have taken the matter up with His
Majesty's Government in the United Kingdom through the Secretary of

State for India.

REFLOORING OF CLERKS' QUARTERS IN NEw DELHI.

830. *Mr. B. Das: (a) Will Government be pieased to state if it is a
fact that the New Delhi Central Public Works Department has been un-
usually busy during the last fortnight in reflooring the clerks’ quarters?

(b) When was the decision to refloor these quarters taken?

(c) What is the reason for this activity at the end of the financial year?
Is it due to the desire not to allow any grant under this head to lapse?

(d) What was the total amount spent for reflooring of clerks’ quarters
during the three months ending on 81st March, 1982?

(e) Is it a fact that the reflooring is being done in almost every room
in clerks’ quarters whether there is necessity for it or not?

(f) In view of the need for economy, are Governmenf prepared to
consider the advisability of postponing the reflooring work to better times
and confining it this year to the absolute minimum requirements?

The Honourable Sir Frank Noyce: (¢) and (c). There has been no
abnormal activities in this respect, and the work was undertaken because

the floor was in a state of disrepair.
(b) The estimate was sanctioned at the end of August last and, after
the disposal of tenders, work was commenced in Oectober.
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(@) No re-flooring was carried out during the three months ending on
the 31st March, 1932.

(¢) No. There is no basis for the Honourable Member’s suggestion.
() Does not arise.

Dr. Ziauddin Ahmad: May I ask whether the item will be included in
the Budget of 1933-34 or will be laid in the form of a supplementary grant?

The Honourable Sir Frank Noyce: There is no question of the inclusion
of any item in the Budget for 1983-84. We are dealing with 1932-33. The
work has been completed, and I presume there was budget provision for it.

APPOINTMENT OF MR. WILLIAMS AS AN OFFICER ON SPECIAL DUTY TO WRITE
THE ANNUAL REVIEW oF EvENTS IN INDIA.

831. *Mr. Lalchand Navalrai (on behalf of Mr. Gaya Prasad Singh):
Will Government kindly state if Mr. Williams, an I. C. S. officer from
Madras, has been, or is about to be placed on special duty in the office
of the Director of Public Information, for the purpose of writing the annual
review of events in India? If go, will Government state why Mr. Stephens,
Director of the Information Bureau, or the Deputy Director, is not given
the work?

The Honourable Sir Harry Halg: Mr. Williams has been placed on
special duty for the preparation of the Report in close consultation with the
Director of Public Information. The reason for this arrangement is the
necessity of affording assistance to the Director and the Deputy Director
in view of the present pressure of work in the Bureau and in particular of
the fact that during the period January to October, 1932, the Bureau had
to carry on with only one officer for nearly seven months. The Report
will finally be checked by Mr. Stephens and issued under the authority of
the Bureau.

Mr ZLalchand Navalrai: Will the Honourable Member be pleased to
state why Mr. Williams has been selected from Madras, and nonc from
Bombay or other places? '

The Honourable Sir Harry Haig: The reason, Sir, is that Mr. Williams
has been selected to be Under Secretary in the Home Department and we
were able to secure his services for about a couple of months before he
joined.

PREFERENCE FOR GOVERNMENT APPOINTMENTS TO THOSE WHO RENDERED
ACTIVE SERVICE DURING THE GREAT WAR.

832. *Mr. Gaya Prasad Singh: Will Government be pleased to state
whether it was the intention of paragraph 4 of the Home Department
Resolution, No. 1099-Establishments, dated the 8th August, 1919, to give
preference in the matter of Government employment to all those who had
rendered active service during the war irrespective of the fact that they
did not possess the necessary educational, professional or technical quak-
fications, but were otherwise competent to perform the duties of the posts
to which they were to be appointed? If not, what was the intention?
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The Honourable Sir Harry Halg: The intention of the orders in the
paragrapL referred to is to exempt from the prescribed educational, profes-
sional or technical qualifications, not all those who rendered such service
but only such of them as were prevented by war service from acquiring
these qualifications,

APPOINTMENTS TO THE THIRD DIvIsioN oF THE GOVERNMENT OF INDIA
SEORETARIAT.

833. *Mr. Gaya Prasad Singh: (a) Is it a fact that for appointment to
the third divieion of the Government of India, Civil Secretariat (e.g.,
Home, Finance Departments) it is necessary for a candidate to pass an
examination of the Public Service Commission ?

(b) If the reply to part (a) be in the affirmative, will Government be
pleased to state under which of the three categories, viz., ‘‘educational,
professional or technical qualifications’’ the passing of the Public Service
Commission examination referred to above falls?

The Honourable Sir Harry Haig: (a) Ordinarily the position is as stated
by the Honourable Member.

(b) The examination is intended to test the candidates’ general intelli-
gence as well as their proficiency in typing.

PERMANENT APPOINTMENTS IN THE GOVERNMENT OF INDIA OFFICES GIVEN
TO THOSE WHO RENDERED ACTIVE SERVICE DURING THE GREAT WAR.

834. *Mr. Gaya Prasad Singh: (a) Will Government be pleased to
state whether they have given permanent appointment to any persons in
the Government of India offices under the terms of the Home Department
Resolution, No. 1099-Establishments, dated the 8th August, 1919?

(b) If the reply to part (a) be in the affirmative, will Government kindly
state what the circumstances of those cases were, and what particular
terms of the above-mentioned Resolution were applied to those cases?

(¢) It the reply to part (a) above be in the negative, will Government
be pleased to state whether no one claimed for this concession since the
sbove-menlioned resolution was issued or whether Government did nob

give cffect to it at all?

The Honourable 8ir Harry Haig: (a) The information is not readily
available and Government consider that the expenditure of time and labour
that would be involved in trying to collect it would not be justifiable.

(b) and (c). Do not arise. As regards part (c) however I may inform
the Honourable Member that I am aware of a few cases in which persons
claimed the concession referred to but as Government were not satisfied
that the applicants were prevented by war service from obtaining the
necessary qualifications to secure employment under Government their

requests were not granted. '
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SuPPLY OF MILK PRODUCTS OF THE MILITARY DARY FaRM, JUTOGH.

835 *Mr. Gays Prasad Bingh: (a) With reference to my starred
question No. 76 of the 7th Beptember, 1982, regarding the supply of milk
products of the Military Dairy Farm, Jutogh, is it not a fact that Keventers
Dairy have made several representations urging that the Military Dairy
Farm should not be allowed to compete with private enterprise, as
admitted by the Army Secretary, in his letter to me, dated the Oth

September. 19327

(b) Are Government aware that Keventers Dairy is an English firm; and
have Government or the military authorities received any representations
from any Indian dairy farms suggesting that the supply of milk products
of the Military Dairv’ Farm, Jutogh, should be restricted only to Govern-
ment offi~ials? If such representations have been received, will Govern-
ment kindly place them in the Library, or at least state from whom such
representations have been received, and when?

(¢) If no such representations have been received, have the military
authorities restricted the supply of products of the Jutogh Dairy Farm
solcly for the benefit of Keventers' Dairy?

‘Mr. G. R. F. Tottenham: (a) Yes.

(b) 1 understand that Mr. Edward Keventer the founder of the private
company known as E. Keventer Ltd. is a naturalised British subject of
Swedish birth and origin. A joint protest against Government trading in
dairy produce was received at Army Headquarters from the following firms
on the 2nd November last: 5

(1) The Simla Dairy Farm, Simla and Lahore.
(2) Messrs. Edward Keventer, Ltd.
(8) The Montgomery Dairy Farm, Lahore.
(4) The Dalhousie Dairy, Lakore.
(6) The Krishna Dairy, Lahore.
(6) The Punjab and Sind Dairy Farm, Lahore.
(7) The Indian Dairy and Bakery.
1 understand that some of these firms are Indian.

(c) This part of the question hardly arises, but I may state that the
vestrictions have been imposed in accordance with the considered policy of
Government, wkich has, I think, commended itself strongly to Indian

opinion. Government do not consider that it would be justifiable to depart
from that policy on racial grounds.

My, Lalchand Navalrai: Will the Honourable Member please state how
many protests are from Indian and how many from European firms?

Mr. @G. R. F. Tottenham: I do not know exactly how many; but I Lave

the representation here and most of the signatures are those of Indians.
I think at least four are Indian firms out of the seven.

PENSION OF OERTAIN MILITARY MEXN INCREASED BY RE-EMPLOYMENT DURING
THE GREAT WAR.

836. *Mr. Gaya Prasad Singh: (o) Will Government please refer to
paragraph 1031 (ix) of the Army Regulations (India), Volume I, (1915)
edition, and state their reasons for disallowing emhanced rates of pension
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admissible in that paragraph for pensioners re-enrolled dutmg the War
by imposing upon the re-enrolled persons a fresh condition in 1821 to the
effect that cnhanced rates of pension sanctioned as a result of the post
war cost of living in A. I. 1. 805 of 1920 will only be granted to the re-
enrolled pensioners, if the re-employed service was, in the opinion of the
Officer Commanding, quite satisfactory and that no pension wag drawn
during the period of re-employment?

(b) Are Government aware that many claims of pre-war Indian officers
and non-commissioned officers, on account of their re-enrolment as in part
(a) sbove, have been disallowed simply because the Officers Commanding-
expressed their inability to find any record by which it can be said that the
service rendered during the period of re-enroiment was satisfactory?

(¢) Are Government aware that the imposition of the fresh condition as
in part (o) above is in contravention of the old rules of 19167 Has not
this imposition tightened the hands of the unit commanders in granting
certificates for the satisfactorv service even in cases where there is no
record to show that the services rendered during the time of re-emplovment
were unsatisfatory?

(d) What records are necessary to prove satisfactory re-emploved
service durint the War? What particular records were maintained during
the War «gninst the contingency of the new conditions referred to in part
(a) above? Who is responsible for the lack of such records?

(¢) Are Government aware that for re-assessment of pensions as in
part (a) above, there are claims which were filed in time, but remained
outstanding for a long period and that now the same are being rejected for
want of records to show the re-employed service to be satisfactory?

(f) Are Government aware that the scope of claims of the category
mentioned in part (a) above was further restricted by the interpretation
of the new phrase ‘‘paid military service’’ used in A. I. I. 171 of 1921
as made by A. I. I. 1064 of 1923 whereby ‘‘paid military service’’ in
Labour Corps was considered ineligible for the enhanced rates of pension
so much so that all notification of enhanced pensions made prior to the
introduction of A. I. I. 1064 of 1928, under the previous rules had to be
cancelled?

(9) Are Government prepared to re-assess the pension of the re-cnrolled
pensioners, during the War, in accordance with the principle of paragraph
1081 (ix) A. R. I. referred to in part (a) above on the pre-war period,
waiving the new condition imposed under A. I. I. 171 of 1921, at least in
case where there is no record to show the re-employed service to be un-
satisfaetory?

(k) Will Government please state if, for the purposes of emhanced
rates of pension referred to in part (a) above, the old or the new rules
impose that a certain period of re-employed service must be rendered
before the re-employed service can be taken to be satisfactory? If not.
what is the reason for presuming the period of four months’ service pub
in by Subedar Mamraj to be unsatisfactory as per answer of Government
to question No. 283 (a), (b) and (c) of the 29th March, 1982 given on the
15th September, 19827

(/) Was it not for the Pension Controller to take the initiative for the
re-assessment of pensions in accordance with the rules in force?
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Mr, G. R, ¥, Tottenham: With your permission, Sir, I will answer
questions Nos. 8386, 837 and 838 together.

The points raised by the Honourable Member are being examined and
& reply will be laid on the table in due course.

DisaBiLiTYy PENSION TO DiscHARGED MILITARY MEN.

+837. *Mr. Gaya Prasad Singh: (a) Will Government please refer to the
answer to starred question No. 1543 (b) and state what they mean by the
term ‘‘pensionable disability contracted on field or foreign service'’?

(b) Are Government aware that the term ‘‘pensionable disability' did
neither occur in 1915 Regulations, paras. 1052 to 1058, dealing with wound,
injury and disability pension, nor n A. 1. 1. 1956 of 1922?

DisaBILITY PENSION TO DISCHARGED MILITARY MEN.

+838. *Mr. Gaya Prasad Singh: With reference to the answerof the
Government to starred question No. 1544 (f), dated the 5th December, 1932,
will Government please refer to the claim of Subedar Molar 1 of 10th Jats,
who has been corresponding since the date of his discharge (25th June,
1919), and vet has not been granted any disability pension? Is it o fact that
he submitted his complaint about the non-grant to the Deputy Controller
of Military Pensions enclosing all the original casualty forms and hospital
cards but the same was returned, vide D. C. M. P. letter No. G.-3/5516,
dated the 3rd August, 1932? Is it a fact that he submitted his papers to the
Government of India, Indian Soldiers Board and the same were rcturned
by the Adjutant General, vide his letter No. B.-14360/A. G.-14, and that
he submitted his claim to the O. C.. 10th Bn., 4/9th Regiment, Bareilly.
but to no effect? Is it a fact that the case has taken over twelve vears
and there is no settlement as yet?

INSTRUCTIONS ISSUED BY (GOVERNMENT RE PAYMENTS ON CERTAIN CURRENCY
NorTEs.

839. *Pandit Satyendra Nath Sen: (a) Is it a fact that instructions have
been issued bv Government to all Treasurv Officers and Agents of Branches
of the Imperial Bank of India to refuse pavments on notes of the denomi-
nations exceeding Rs. 10 on which either number has been divided by
cutting and to pay only half value if the number of one half is intact?

(b) What is the immediate cause of this innovation?

(c) Is it a fact that instructions have been issued to send the tenderers
of such notes to the nearest currencyv office?

(d) Will such tenderers receive full value of their notes there?

(e) If so, in which cases and under what conditions?

The Honourable Sir George Schuster: (a) A Press communiqué to this
effect was published on the 4th August, 1932.

(b) Because it -was found that the rules promulgated in 1927 were not
being strictly observed in all cases.

tFor answer to this question, see answer to question No. 836.

B2
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(c) This is the procedure wLich has to be followed in all cases of clgims
made on defective notes,

(d) and (¢). Payment will be made subject to the rules contnined in
Government of India, Finance Department Notification No. F.-4(XV)-F.-27,
dated the 19th May, 1927.

Pandit Satyendra Nath S8en: What is the expected income to Govern-
ment by this indirect method, viz., by refusing to give full payments?

The Honourable Bir George Schuster: It is impossible to give an accurate
answer. If my Honourable friend will put down a question on the point,
I will see if there are any statistics available to show how many notes have
not been presented for payment in the past, but it will be very difficult
to supply information. ‘

MECHANICAL EX-APPRENTICES OF THE EAST INDIAN RAiLwAYy WORKsHOP,
Lizrooasn.

840. *Pandit Satyendra Nath 8en: Will Government please state how
many mechanical ez-apprentices of the East Indian Railway Workshop,
Lillooah, who are on the waiting list, are likely to be provided with posts
this vear, in the FEast Indian Railway establishment (such as in the
Mechanical Department, Stores, under Divisional Superintendents)?

Mr. P. R. Rau: With your permission, Sir, I propose to reply to
questions Nos. 840 to 844 together. 1 have called for information and will
lay replies on the table in due course.

MECHANICAL Ex-APPRENTICES OF THE EAST INDIAN RATLwAY WORKSHOP,
LiLLooas.

1841. *Pandit Satyendra Nath S8en: (a) Is it a fact that arrangements
have been made to provide some apprentices (who were appointed in 1928)
who will complete their apprenticeship training this year in the East Indian
Railway Workshop, Lillooah, ignoring the claims of senior ez-apprentices
who are waiting?

(b) It the answer to part (a) above be in the affirmative, are Govern-
ment prepared to take steps to stop such practice without delay and
appoint ez-apprentices from the waiting list? If not, why not?

MECHANICAL Ex-APPRENTICES OF THE EasT INDIAN RArLway WoRKsHOP,
Lirrooan.

1842, *Pandit Satyendra Nath Sen: Will Government please supply the
names of the mechanical apprentices who completed their training in 1932
and also of those who will complete in 1938 of the East Indian Railway
Workshop, Lillooah, with the following: (i) date of admission, (i) particu-
lars of training, and (ii7) result of Technical 8Bchoo] (division placed in the
final examination)?

4 For answer to this question, see answer to question No. 840.
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BTOPPAGE O RECHUFTMENT OF APPRENTICE TRAIN EXAMINERS FOR THE
OPERATING DEPARTMENT; Eas? INDIAN RATLWAY.

1843. *Pandit Satyendra Nath S8en: Will Government please state
whether they propose to stop further recruitment of Apprentice Train
Examiners for the Operating Department in the East Indian Railway while
several ez-apprentices of the Lillooah Workshop are waiting? If not, why

not?

APPOINTMENT OF TRAINED Ex-APPRENTICES IN THE East INDIAN RAILWAY
WORKSHOPS, LILLOOAH.

1844. *Pandit Satyendra Nath Sen: Will Government please state:

(a) whether it is a fact that some outsiders who had no mechanical
training have been appointed as mechanics in the East Indian
Railway Workshop, Lilloosh;

(b) whether it is a fact that one Anglo-Indian, who completed his
training from the Electrical Department, is now working as a
mechanic in “‘F’’ shop (saw mills) in the East Indian Railway
Workshop, Lillooah;

(c) whether it is a fact that two Europeans or Anglo-Indians who
were first appointed as Apprentice Train Examiners in the
East Indian Railway Workshop (C. and W.), Lillooah, and
on the merit of their training for few months only were taken
in, after the abolition of that system as mechanics in ‘A"’
and ‘“‘H’ shops in the same establishment; and

(d) if the answers to parts (a), (b) and (c) above, be in the affir-
mative, whether Government are prepared to take steps to
replace them by trained ez-apprentices who are waiting?

ProMoTION OF CLERKS IN THE EasT INDIAN RAILWAY AcCCOUNTS
DEPARTMENT.

845. "Pandit Satyendra Nath Sen: (a) Is it a fact that promotion to
the grade of clerks Class I, in the Railway Accounts Department is re-
stricted only to those who pass Appendix ‘C’ Examination or were over 40
years of age on the lst January, 1929, or were actually officiating in Class I

on 1st April, 1929?
(b) Is it a fact that during the general fixation of staff in the year

1929, in the East Indian Railway Accounts Department, employees who
did not satisfy any one of the above conditions were promoted to Class 1?

(c) Is it also a fact that in January, 1931, Mr. T. R. V. Sarma, the
then Deputy Chief Accounts Officer, East Indian Railway, passed orders
for the reversion of those who were thus irregularly promoted?

(d) If so, will Government be pleased to state (i) the number of persons
who were thus irregularly promoted. and (ii) the number of persons who
were reverted in compliance with Mr. Sarma’s orders ?

(¢e) Do Goverhimént propose to regularise the matter now?

t+For answer to this question, see answer to question No. 840.
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Mr. P. R. Ban: (¢) I would refer my Honourable friend to the rules
for recruitment and promotion of subordinate establishments in the Rail-
way Accounts Departinent published in Railway Board’s letter No. 5565-F.
of the 81st July, 1929, copies of which are in the Library of the House.

(b) to (¢). I have called for information and will lay a reply on the
table in due course.

RECRUITMENT OF QUALIFIED CLERKS AS ACOOUNTANTS IN THE EAST INDIAN
RAILWAY ACOOUNTS DEPARTMENT.

846. *Pandit Satyendra Nath Sen: (a) With reference to Government’s
reply to starred question No. 945, put in the Legislative Assembly on the
8th November, 1982, will Government be pleased to state:

(7) the number of vacancies in the sub-head’s grade, whether
permanent, officiating or temporary, that occurred in the
East Indian Railway Accounts Department. from August,
1932, up till now; and

(&) the number of such vacancies that were filled up by promotion
of qualified clerks?

(b) Is it a fact that nearly all the vacancies in the sub-head’s grade
in the East Indian Railway Accounts Department, are being offered to
men who had once officiated in that grade, but were reverted since then?

(c) If 8o, are Government aware that such preferential treatment to
reverted sub-heads has practically nullified the concession, which the
Controller of Railway Account’s letter No. 77-E./31/C. R. A./III, dated
the 20th July, 1932, sought to confer on qualified clerks who had passed
the highest departmental examination?

(d) Do Government propose to instruct the Chief Accounts Officer,
East Indian Railway, to adhere strictly to the provisions of the letter cited
above? 1If not, why not?

Mr. P. R. Rau: (a) to (¢). I am collecting the required information
and will lay a reply on the table in due course.

(d) Government Lave no reason to helieve that the Chief Accounts
Officer, East Indian Railway, does not adhere strictly to the instructions
issued to him.

TARIF¥ VALUES oF Raw HIDES AND SKINS EXPORTED FROM BURMA.

847. *Mr. M. Maswood Ahmad: Will Government be pleased to state
whether the tariff values of raw hides and skins if exported from Burma
is as follows: i

(1) Arsenicated and air-dried hides :

(a) Cows (including calf skins) . . 1b. 0 2 9
(6) Buffaloes (including calf sking) . . 019

(2) Dry salted hides :

(a) Cows (including calf sk.ns) . . " 0 2 6

(b) Ruffaloes (including calf skins) . . » 0 2 0
(3) Wet salted hides :

(@) Cows (including calf skins) . . . ” 0186

(b) Buffaloes (including calf skins) . . . ” 01 3
(4) Cloat and kid skins . . . . . . Pieco 0 7 6
(3) 8heep skins . . . . . . . l,. 05 0°?

The Honourable Sir Joseph Bhore: With your permission, Sir, I will

answer questions Nos. 847 and 848 together. The answer is in the
affirmative.
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TARIFF VALUES OF Raw HIDES AND SKINS EXPORTED FROM BRITISH INDIA,
EXCLUDING BURMA.

1848, *Mr, M. Maswood Ahmad: Will Government be pleased tc state
whether the tariff values of raw hides and skins if exported from any place
in British India other than Burma is as follows:

(1) Arsenicated and air-dried hides :

. . . Framed . lb. 0 5 6
(a) Cows (including calf skins) g Unéramed. s 3e
. . . Framed w 0 40
(8) Buflaloos (including calf skins) {I,‘nfumod . ., 028
{2) Dry salted hides :
(a) Cows (including calf skins) . . . s » 0 4 0
(b) Bufialoes (including calf gkins) . . . w 0 2 3
(3) Wet salted hides :
(a) Cows (including calf skins) . . . . ' 0 2
(b) Buffaloes (including calf gkins) . . . » 020
(4) Goat and kid sking . . . . . . Piece 1 0 0
(5) Sheep skins . . . . . . I, 0 8 0FP

TARIFF VALUES OoFr Raw HIDES AND SKINS EXPORTED FROM BRITISH INDIA,
EXCLUDING BURMA.

1849. *Mr, M. Maswood Ahmad: Will Government be pleased to state
whether the tariff values of raw hides and skins if exported from any place
in British India other than Burma is higher than if exported from Burma?

(b) Will Government be pleased to state the reasons for this differential
treatment ?

The Honourable 8ir Joseph Bhore: (a) The reply to the first part is in
the affirmative.

(b) Tariff values represent as near as possible average market values.
The Lides and skins produced in Burma are inferior in quality and grading

compared with those produced in India and consequently command a lower
market value.

Mr, M. Maswood Ahmad: Is it a fact that a few hides and skins of
India and Burma were sent to an expert to find out as to which of them
were superior ?

The Honourable Sir Joseph Bhore: I am not aware of that.
Mr. M. Maswood Ahmad: What is the source of information of Govern-

ment when they say that the Burma hides and ekins are inferior to the
hides and skins of India? How have Government come to this conclusion?

+For answer to this question, ses answer to question No. 847,
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_ The Momourable Sir JossPh BHoré: Because, as 1 said, it was & ques-
tion oif market values, and the Government of India have taken merelv
the market values. ’

Mr. B. ﬁps‘: May 1 inquire, Sir, whether the Burma hides and skins
andktht?z Indian hides and skins fetch different jrices in the foreign
market

The Honourable Sir Joseph Bhore: S8ir, I have already explained that
what we have to go upon is the market value.

Mr. B. Das: In India or outside India?

I 1fl'he Honourable 8ir Joseph Bhore: The market value, I think, in
naa.

Mr. M. Maswood Ahmad: Will Government inquire the market value
outsidc India of the hides and skins of Burma and India as a whole before
they come to any decision on the tariff value of hides and skins for
export duty? '

The Honourable Sir Joseph Bhore: I do not know whether we can get
that information, but 1 shall make inquiries.

Dr. Ziauddin Ahmad: The question of the market value in India is
very risky, because in some places the trade in hides and skins may be
very brisk. Therefore, the market value in buying countries like Germany
and the United Kingdom should also be taken into consideration,

The Honourable Sir Joseph Bhore: I am grateful to the Honourable
Member for that information,

|
D1scHARGE OF INSOLVENT EMPLOYEES FROM GOVERNMENT SERVICE.

850. *Mr. Lalchand Navalrai: Will Government be pleased to state if
there exist any Government Servants’ Conduct Rules requiring discharge
from service of servants who are adjudged insolvents, and, if so, whether
such rules are being observed in practice?

The Honourable Sir Harry Haig: 1 invite the attention of the Honour-
able Member to Rule 16 of the Government Servants’ Conduct Rules.
This rule does not require dismissal, but lays down liability to dismissal in
certain circumstances.

Mr, Lalchand Navalrai: My question was with regard to the Railway
Department. Will the Hotlotitable the hailvifaly' Member kindly intorm
me if there is such a rule of conduct for dismissal or, keeping the subordin-
ates linble fc dishilsdal in the Riflwdy Departiiett?

Fhe Honourable §ir Joseph Bliofe: I must have notice of that question.
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RECRUITMENT IN THE OFFICE OF THE DEPUTY ACCOUNTANT GENERAL,
PosTs AND TELEGRAPHS.

851. *Pandit Ram Krishna Jha: (a) Ts it a fact that the Accountant
General, Central Revenues, New Delhi, held a competitive examination
in February, ‘1931, and the Deputy Accountant General, Posts and Tele-
graphs, promised to engage those passed hands in his own office, whenever
any vacancy occurred ?

(b) If so, how many of them have been engaged in the office of the
Deputy Accountant General, Posts and Telegraphs, in the vacancies which
occurred in February, 19327

(c) If the reply to part (b) above be in the negative, will Government
be pleased to state:

(i) the number of unqualified hands recruited, and
(ii) under what circumstances they were given preference to the
qualified hands?

(d) Are Government prepared to provide the qualified hands in the next
vacancies that may occur?

The Honourable Sir George Schuster: The information has been called
for and will be laid on the table in due course.

EMPLOYMENT OF CERTAIN MEN ON THE ABOLITION OF CERTAIN P0STS IN THE
RaiLway CLEARING AccorNTs OFrIcR, DELHT.

852. *Pandit Ram Krighna Jha: (a) With reference to starred question
No. 542, dated the 27th February, 1933, will Government be pleased to
state, whether it is a fact that the men referred to in the question quoted
above were taken in the Rates Experiment, but not in the Railway Clearing
Accounts Office?

(b) If the reply to the above he in the affirmative, will Government be
pleased to state why they were placed against the regular strength of the-
Railway Clearing Accounts Office”

Mr. P. R. Rau: [ am informed that four of these men were first
appointed in the Rates experiment and, on reduction of staff in that branch,
werce transferred to the Clearing Accounts Office as they were considered
particularly useful.

ELECTION OF THE STANDING FINANCE COMMITTEE.

Mr, President (The Honourable Mr. R. K. Shanmukham Chettyv):
Order order. I have to inform the Assembly that the following Members
have been elected to the Standing Finance Committee:

1. Mr. G. Morgan,

2. Major Nawab Ahmad Nawaz Khan,

8. Hony. Captain Rao Bahadur Chaudhri Lal Chand,
4. Ditran Bahiddur Harbilas Sarda,

5. Mr. Badri Lal Rastogi,
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6. Lala Rameshwar Prasad Bagla,

7. Rai Bahadur S. C. Mukherjee,

8. Mr. B. Sitaramaraju,

9. Mr. J. Ramsay Scott,

10. Mr. Muhammad Muazzam Sahib Bahadur.
11. Dr. Ziauddin Ahmad,

1%2. Mr. Lalchand Navalrai,

18. Mr. B. V. Jadhav, and

14. Sirdar Harbans Singh Brar.

ELE(“TION OF THE PUBLIC ACCOUNTS COMMITTEE.

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
1 have to inform the Assembly that the following Members have been
elected to the Committee on Public Accounts:
' i
Mr. K. P. Thampan,
Mr. B. Das,
Mr. Muhammad Anwar-ul-Azim, and

Mr. A. H. Ghuznavi.

A .

STATEMENT OF BUSINESS.

The Honourable Sir Brojendra Mitter (Leader of the House). Mr.
President, Government wish to give time next week for the discussion of
the White Paper. After consulting the Partyv l.eaders, T propose that
Monday, Tuesday and Wednesday of next week should be devoted to this
important matter; but I must impress on the House that this arrnngement
is provisional on the conclusion this week of the Finance Bill, the Wheat
Bill and the Salt Bill. As T mentioned in my statement last Thursday,
I mav have to ask you to direct that the House shall sit on Saturday in
order to finish these Bills.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
With regard to the question whether it is necessary for the House to sit
on Saturday, the Chair would suggest to the Honourable the Leader of
the House that he might make the request on Thursday after seeing the
progress of the business up till that day.



STATEMENTS LAID ON THE TABLE.

The Honourable Sir Harry Halg (Home Member): Sir, I lay on the
table the information promised in reply to starred questions Nos. 1694
and 1695 asked by Mr. N. R. Gunjal on the 14th December, 1932.

CoMPLAINTS OF THE PuBLIc oF DELHI CITYy ABOUT THE CORRUPTION IN CERTAIN
DEPARTMENTS.

*1694. (a) No such complaint is known to Government nor do enquiries disclose its
-existenoce.

(b) and (¢). T have no information whether any such rules are in force in every province
in India ; nor would such transfers be feasible in every instance in the case of Delhi.

RESIDENCE AND PERIOD OF STAY IN DELHI OF CERTAIN QFFICIALS OF THE
DELHI PROVINCE.

*1695. (a) A statement containing the information required, except in respect of the
Public Works Department, is enclosed. Officers and members of the staff of the Public
WorksDepartment with one or two exceptions, are no longer seconded from other provinces
and the question of reverting them to their provinces does not Arise.

(b) In view of the reply given to part (a) of question No. 1694, the question of taking
action does not arise.

Date of
Name of Officer. Designation. appomtment Home Province,
o Delhi.
8} @) 3 (4)
Deputy Commissioner’s ’
Department—

(a) Magistracy. i
1. A. H. Layard, Esqr., | Deputy Commie- ; March 1932 . | Central Provinces.
I.C.8. sioner. .

i
2. F. B. Pool, Esq., | Additiona!  District | April 1929 . | Punjab.

M.B.E., P.CsS. Magistrate. i
3. A. Isar, Esq.,, M.B.F,,| City Magistrate - December "
P.C.S. ' “1028.
l
4. R. S, Bakhshi Pindi | Revenue Assistant, | { March 1929 . »”
Das, P.C.8, Excise Officer and,
Nazul Officer.
5. S. Abdul Samad ‘ General Assistant . November »
Khan, P.C.8, ; 1928.
6. ch. Baldeo Singh, Treasury Officer Mny 1932 ”

”

7. Lt. O. C. B, St. John,’ Poll. Pro. under tmm- Novsembe r

P08, i
Poll. Probationer. ' ing. l
l

( 2305 )



(¢) Nazul Office.
1. R. 5. Bakhshi Pindi
Das, P.C.S.
2. Syed Munazir Ali

3. Vacant at present

4. Pt. Khairati Lal

(d) Industrial Surveyor’s
Office.
1. S. S. Mehtab Singh .

2. B. G. C. Mukerji .

(e) Excise Office.

1. R. 8. Bakhshi Pindi
Das, P. C. 8.

2. 8h. Turab Ali . .

3. Pt. Manmohan Nath
Kaul.

4. L. Madan Mohan .

5. Rao Suleman Khan .

8. Ch. Mukhram Singh .

2306 LEGISLATIVE ASSEMBLY. [21sT MarcH 1088,
1 !
’ Date of
Name of Officer. Designation, ’ 8 iﬁ:ﬁment . Home Province,
! ) Delhi.
) 1) ) (4)
(b) Tehoil. i
1. K. 8. 8. Mohd. Has- | Tehsildar ~ + . Jenuary1026° U. P. (Punjab
nain, cadre).
2. L. Kali Ram . « | Naib Tehsildar. o Ni)g; mber Punjab.
1 0.
3. S. Abdul Aziz Khan. | Naib Tehsildar. . July 1930 . .

Nazul Officer [See March 1829 . Punjab,
also (a) 4 above]. '

Tehsildar, Nazul . . January 1826 Delhi (Punjab
cadre),

Superintendent, Nazul .o ..

Head Clerk . December pelhi.
1932.

Industrial Surveyor . April 14256 .| Punjab.

Technical Assistant August 1923. | Bengal, but
to Industrial: recruited in
Surveyor. Delhi.

|
Excise Officer [See . Marchjl1929 . | Punjab.
also (a) 4 above].

Excise Inspecior . | April 1927 . '

Excise Sub-Inspector | June 1927 . "

Excise Sub-Inspector | January 1929 | Delhi (Punjab
oadre).

Excise Sub-Inspector | April 1830 .| Punjab.

Excise Sub-Inspector | August 1928 v

—~—
-
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R

Date of

Name of Officer. Designation, appointment | Home Province.
to Delhi.
1) (2) (3) (4)

( £ ) Deputy Commissioner's
Office.s

1. M. Abul Hassan | Sub-Registrar  and | May 1931 .| Delhi.
Khan, P. C. 8.| Honorary Magistrate,

(Retired ). 1st Class.
2. C. O. Liddell, Esqr. . | Superintendent. . | July 1817 . .
3. L. Sham Sunder Lal . | Head Clerk, English | Decr. 1932 . ”»
Office. )
4. Pt. Kashmere Lal .| Head Clerk, Verna-| Nov. 1925 . ”
cular Office.
5. L. Mithan Lal . . | Head Clerk, Treasury | Nov. 1932 . "
Office. )
6. M. Maudud Ali . | Manager, Court of | June 1819 . | '
Wards. I
7. L. Harnam Das . | District Nazir . . | Nov. 1821 . ! Punjab (but
| recruited in
! Delhi).
8. Syed Bashir Uddin . Copying Agent . Decr. 1925 . Delhi.

Mr. G. S. Bajpai (Secretary, Department of Education, Health and
Lands): Sir, I lay on the table:

(i) the information promised in reply to starred questions Nos. 1570
and 1571, asked by Maulvi Sayyid Murtuza Saheb Bahadur on
the 5th December, 1982; and

(ii) the information promised in reply to starred questions Nos. 588
and 589, asked by Mr. M. Maswood Ahmad on the 27th
February, 1933.

COMPLAINTS AGAINST THE EDUCATION DEPARTMENT, AJMER-MERWARA,

*1570 (e) and (f) (+¢7) and *1571 (a), (b), (¢) and (f). Enquiries wero made into the
allegations made by Mr. B. Anand of Ajmer regarding educational affairs in Ajmer-
Merwara and they were found to contain very little substance. As regards his
allegation about the issue of false admission cards for nppoar.ing at the examination of
the Board of High 8chool and Intermediate Education for R&)Putana, Central India and
Gwalior, and of counterfeit certificates of passing the Board’s examination, only one
sych card and one certificate were discovered. The matter was entrusted to the police
authorities for investigation, who subsequently reported that the suspect, who was bei.
watched in this connexion, had left Ajmer for some unknown place. As the culprit eoul,
not he traced no action could be taken against him. The Board has, however, taken the
necessary steps to prevent recurrence of such caaes in future. :
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ALLEGED LAck OF ADMINISTRATION AND SUPERVISION OF THE
SUPERINTENDENT oF EDUCATION, DELHI,

*588. (c) A day or two before the inspection of a local high achool by the Inspection
Committee appointed by the Board of Seconday Education, Delhi, an anonymous
complaint was received by the Superintendent of Kducation, Delhi, stating that the
Headmaster of the school concerned had been suspected of participation in the activities
of an undesirable Association. On inquiry it was found that ho had left the service of a
school in Ambala because he was suspecte:l of participation in non-co-operation activities
but that since he joined the Ramjas School, he had taksn no part in any anti-Government
movement and was also ready to promise that he would have no commeotion with any
such movement in future. The Inspection Committee felt that in the circumstances,
there was no reason to withhold recognition from the Ramjas School.

Hisn ScHooLs RECOGNISED BY THE SECONDARY Eptearion BoARD, DELHI,

*589. (a) There were two such schools, viz.,, the Ramjas High School No. 3 and the
Kshatriya Upkarak High School. The former is maintained by the Ramjas Trust
Society and the latter by the Khatri community. These were the only two schools which
had applied for recognition after the appointment of the present Superintendent of
Eduecation, Delhi.

(b) (1) & (3). Yes.

(2) The Superintendent of Education has a nominee on the Inspection Committee,
but the District Inspector of Schools was not nominated by him to either of the Com-
mittees appointed to inspect the two schools mentioned in the reply to part (a) above.

(¢). (e) and (f). A reference isinvited to the reply to part (c) of the Honourable Member’s
question No. 588 which has been placed on the table of the house to-day.
(d) Yes. As the correspondence is of a confidential nature, it cannot be made public.

ELECTION OF THE DEPUTY PRESIDENT.

"Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The House will now proceed to elect the Deputiv President. Since my
announceent of yesterday, Sardar Sant Singh, Sir Abdulla-al-Mémiin
Suhrawardy, Rao Bahadur M. C. Rajah, Mr. 8. G. Jog and Mr. N. R.
Gunjal have intimated that thev have withdrawn their candidature. The
election by ballot is thus limited to two candidates. Mr. Abdul Matin
Chaudhury and Mr. Muhammad Yamin Khan.

The rules regulating the manner in which the hallot shall be held have
alreadv been circulated to Honourable Members.

Honourable Members will now come up to the table and receive the
ballot papers in the order in which the Secretary will call their names.
After recciving the ballot paper each Member will record his vote at the
table hehind the President’s Chair, and hand it to the Secrctary.

(The Ballot was then taken.)

Mr, President (The Honourable Mr. R. K. Shanmukham Chetty):
The result of the voting is that Mr. Abdul Matin Chaudhury has secured
84 votes and Mr. Muhammad Yamin Khan 56 votes. (Loud Applause.)

T, therefore, declare, under Standing Order 5(8) of the Legislative
Assembly Standing Orders, Mr. Abdul Matin Chaudhury to be duly elected
Deputy President by the Assembly. (Toud Applause.)

By Statute this election requires His Excellency the Governor General’s
approval, which will be sought and announced to thc House in due course.



ELECHION OF THE STANDING COMMITTEE ON EMIGRATION.

Mr. G. 8. Bajpai (Secretarv, Department of Education, Health and
Lands): Sir, I move:

* That this Assombly do proceed to elect in such manner as the Honourable the
President may direct, eight Non-Official Members to serve on the Standing Committee on
Emigration .

The motion was adopted. %

ELECTION OF THE STANDING COMMITTEE FOR THE DEPART-
MENT OF EDUCATION, HEALTH AND LANDS.

Mr, G. S. Bajpai (Secretary, Department of Education, Health and
Lands): Sir, I move:

* That this Assembly do proceed to elect, in such manner as the Honourable the
President may direct. three Non-Official Members to serve on tho Standing Cominittee to-

advise on subjects, other than *Indians Overseas—Emigration ’ and ‘ Haj Pilgrimage ’
dealt with in the Department of Education, Health and Lands ™.

The motion was adopted.

Mr. President (The Honourable Mr. R. K, Shanmukham Chetty):
I may inform Honourable Members that nomination for the purpose of
election of Members to the Standing Committee on Emigration and Stand-
ing Committee for the Department of Education, Health and Lands will
be received in the Assembly Office up to 12 Noox on Friday, the 24th
March. 1933. The election, if necessary, for the Standing Committec on
Emigration will take place in this Chamber on Tuesday, the 28th March,
while the election for the Standing Committee for the Department of
Education, Health and Lands will be held on Thursday, the 80th March.
1938. The elections will be conducted in accordance with the principle
of proportional representation bv means of the single transferable vote.

THE WHEAT IMPORT DUTY (EXTENDING) BILL,

The Honourable Sir Joseph Bhore . (Member for Commerce and Rsil-.
ways): Sir, I move:

 That the Bill to extend the operation of the Wheat (Import Duty) Act, 1931, be.
taken into consideration’’.

This messure, Sir, I might describs in botanica] language as an annual.
It needs therefore less elaborate descriptive treatment than it would
normally do. It is, however, necessars for me to explain the wheat
position as it stands today in order to justifv the measure which 1 harve
placed before the House. There are two factors, Sir, whl_oh seem to me
to dominate that position today,—factors which render it necessary to
take the action that we are taking in this Bill. TFirstly, Sir, as far as
information is available, there is todav a larger exportable surplus of wheat
in non-Indian areas than there was this time last year. That s the first
thing. The second factor is that the world price of wheat is far below

( 2309 )
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the price of wheat in India at the present moment. The price of Australian
wheat in London stood in January of tbis yesr at Rs. 2-10-8 a maund as
against Rs. 8-2-6 s maund in January last year and as against Rs. 8-40
in March last year. On the 18th Iebruary this year, the price at
Lyallpur was Rs. 3-4-6. When compared with the London price of
Rs. 2-10-8, it will be seen that Indian wheat is entirely out of parity with
world prices. Incidentally, Sir, the figures I have given would show that
even if Lyallpur wheat were carried for nothing to London, it could n-t
possibly compete there at present prices with Australian wheat.

Diwan Bahadur A. Ramaswami Mudaliar (Madras City: Non-Muhgm-
madan Urban): Has the Honourable Member got the figures of Australian
wheat in Australia?

The Honourable Sir Joseph Bhcre: No, Sir. I have not. I ought
slso, I think, to add that though this vear we do not expect any appreciabloe
surplus of Indian wheat, the Indian production is likely to meet the Indian
-demand.

Diwan Bahadur A. Ramaswami Mudaliar: How mapy million tons?

The Honourable Sir Joseph Bhore: Tl forecast is very uncertain at
the present moment, but I should say it was in the neigbourhood of about
nine million tons. That is & very speculative figure al the présent moment.

Now, Sir, what follows from the operation of these factors to which
1 have referred, namely, first, the fact {hat there is a larger exportable
surplus of wheat in non-Indian exporting countries than there was in the past
year and, secondly, that the world price of wheat is far below the price
at the present moment obtaining in this country. It seems to me that
the conclusion is irresistable that foreign wheat would swamp the Indian
market at & price which would be wholly unremunerative to the Indian
producer if the import duty were removed or appreciably reduced. Now,
Sir, obviously there are conflicting interests in this case. Obviously, the
intercests of the consumer are at variance with those of the ngriculturist,
the primary producer. I will say at once that so far as I personslly am
concerned, I do not like the principle cf this wheat import duty, but I like
still less the prospect of seeing the Indian cultivator squeezed out of
cultivation by a competition which in certain cascs is subsidized snd in
all cases uneconomic. Now, Sir, in deciding whether there is any justi-
fication for this measure, I have nsked myself two questions. Firstly,
whether the heavy duty we have imposed in the past hag really unduly
penalised the consumer of wheat in this country and, secondly, whether
any safeguards exist to prevent the Indian consumer from being charged
unreasonably high prices. T.et me takce the first of these two points.
I have had prepared a statement «f the wholesale prices of wheat per
maund in Caleutta for the last 10 vears, that is, since 1928, and T find
that the prices today are very definitely lower than the prices which
obtained at any time between the years 1923 and 1930. Now, Sir, I admnit
that prices generally have fallen and we must take into account the
reduced purchasing power of the people. But, even taking these factors
into consideration. I submit that, on {he evidence of the figures I hava,
it cannot be contended that the conspmer has been unreasonably treated
in comparison with the burden he had to bear before the import duty
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years. The second question, namely, whether safeguards exist in order
tc prevent an unreasonable rise of prices at any time ig of particular
importance this year when we are not likely to have any appreciable surplus
of wheat grown in the country. My reply, Sir, to this question must be,
T think, in the affirmative. There is, in the first place, what I would call
an automatic safeguard, the safeguard efiorded by the much lower world
price of wheat. Within the last few weeks we have seen that automatic
safeguard in operation and it has functioned effectively and satisfactorily.
Now, let us see how that automatic cafeguard has operated. Under the
shelter of the impert duty, Lyallpur prices were steadily raised until they
stood at Rs. 8 per maund in November last, at Rs. 3-3-0 at the end cf
December and at Rs. 8-4-6 on the 18th Februarv. Now, this rise at once
provoked foreign competition and, within the last few weeks, we had
imported into this country something like 32,000 tons of foreign wheat.
The immediate result was the bringing down of the price to Rs. 8-3-6 on
the 25th February and to Rs, 3-2-6 on the 4th March. I regret that I
have not got later prices to give to the House. I was expecting them
this morning, but the information has nct yet reached me,

Sardar Sant Singh (West Punjab: Sikh): May I inform the Honour-
able Member that on the 18th March the price was Rs, 2-14-0 at Lyallpur?

The Honourable Sir Joseph Bhore: These ure the prices that 1 have
got from my officers and I am afraid that I must adhere to the accuracy
of the figures I am giving to the House so far as thev go. 1 merely mention
these figures to show the effectiveness of this automatic safeguard and it
i= a safeguard which functions without the intervention of the Governcr
General. Then, Sir, there is anothcr safeguard, namely, the power given
in the Act jtself to remove or to lower the duty in case we find it necessary
to do 8o in the interests of the consumer. Now, I want to make it
perfectly clear that we consider that nn cffective instrument und we propose
to use that instrument if we find that it is essential in the consumer’s
interests. I do not propose 1o sev very much more af this stuge exeept
tesrefer to one verv important matter. Tt has become quite clear that the
artificia] raising of the price in this courntry has very seriouslv affected our
export trade in flour to destinations cutside this country. That is a very
serious matter and it requires immediate attention. We cannot, T submit,
with equanimity contemplate the further shrinkare of our alreadv attenuated
export trade and we are considering means by whieh we shall be able to
give relief at the earliest possible opportunity to this particular export
trade. T am not in a position todav to outline the measures thay T propose
to take, but I can assure the House that these measures wil] be faken g6
the earliest possible opportunity.  Sir, at the present moment there is
nothing more that T would like o sav and I make mv motion for
consideration. .

Mr, President (The Honourable Mr, R. K. Shanmukham Chetty):
Motion moved :

“ That the Rill to extend the operation of the Wheat (Import Duty) Act, 1931,
be talen into consideration.”

Mr. G. Morgan (Bengul: Buropean): Sir, I have listencd with great
attention to what the Honourable Member said in moving this mofion
before .the House, but I am sorry to say that I must oppose the motion.
For the last two years, we have been going very carefully into this ques-

(o)
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tion of the duty on wheat, and arguments for and against have been
freely placed before this House. On the 11th February, 1931, in answer
to a question which was asked in this House, the Honourable Member
for Education, Health and Lands replied, after giving various figures:

** In these circumstances the Government consider that the prohibition of import
would havo no offoct oa the internal prices of wheat and would not, therefore, have
assisted agriculturo.

Now, Sir, 1 contend, and the Honourable Member has also stated, that
we can take it there is no exportable surplus this year. Even in 1931, Sir
George Rainy, who was the then Commerce Member, said thut he was
doubtful, or at any rate he had no data to substantiate the contention
put forward that there was a large surplus of wheat. I think, Sir, if
the position is gone into carefully from March, 1931, it has been definitely
proved that thal exportable surplus wuas not in existence.  And now
what is the position? It is agreed on all rides that there is no surplus
wheat in India today. It is also ngreed that stocks are very low. It is
aleo agreed that the acreage is four per cent. less this vear than last,
and last year there was just sufficient wheat for consumption. The ques-
tion is really one affecting the mill suppliers of flour and the consumers
who get their flour from Karachi, Bombay and Caleutta. 1 am not
talking about export trade to which my Honourable friend, the Commerce
Member, referrcd. As regards consumers in India, supplied by those three
ports, there is no doubt that today there i8 a burden on the consumer,
The prices today for Australian wheat landed at Karachi is, 1 understand,
Rs. 2-10-0 per maund or Rs. 2-11-0 per maund, and freight to Lyallpur
from Karachi is Rs. 0-11-4 or 0-11-6 pies; so, if there was an exportable
surplus, Lyallpur would have to sell at Rs. 1-15-4 per maund. The price
today, I say today, because my Honourable friend, Sardar Sant Singh,
has given the price for the 18th March, is Rs. 2-14-0 per maund, the
price quoted by the Honourable the Commerce Member was perfectly
correct for the date for which he gave it—uviz., 4th March, Rs. 8-3¢6.
Since then, whether there is an idea that there will be a lower duty and
the speculators are getting frightened, or whether the position is, as my
Honourable friend, Dr. Ziauddin Ahmad, always says, that the moment
the harvest begins to come into the market and the agriculturist is more
or less forced to get rid of a very large percentage of his produce, the
prices immediately begin to go down, ultimately to be raised, and on a
statistical position such as we have,—to be raised by the middleman.

The Homourable Sir Joseph Bhore: I do not want to interrupt my
Honourable friend, but is it his case that the new harvest has come into
the market already?

Mr. G. Morgan: T did not mean to convey that the new wheat was
coming in. but anticipating that the new harvest would not be very long
in coming in. speculators are always in advance of markets if they want
to make a profit. Sir, T still maintain that so far as the ports are con-
cerned, a case for the consumer has been made out. We gain no
advantage in the ports from our geographical position. We would only
import even if we were going to use entirely Australian wheat for the
mills,—we would only import something like 4'8 per cent. and in the
arguments which were put forward . . . .



THE WHEAT IMPORT DUTY (EXTENDING) BILL. 2313
Diwan Bahadur A. Ramaswami Mudaliar: 4'3 per cent. of what?

Mr. G. Morgan: It is estimated that the production of wheat in India
is about 9 million tons, and the consumption of the mills at the ports would
be approximately 4'3 per cent, of that amount. As the shortage 1n
acreage this year is given as four per cent., we may calculate that even if
the mills of these three ports were allowed to import what they required
for their production, free of duty, it would only fill up the gap. 1 must
suy 1 cannot follow the arguments put forward by the Honourable the
Commerce Member with regard to the consumer’s position.  We know that,
80 iur us Bengal and Assam are concerned, there is u considerable con-
sumption of wheat, but unfortunately that has been steadily going down.
It is now estimated to be 25 to 33 per cent. less than what it was last
year.  We also know from the statement made by the Honourable the
Finunce Member for the Government of Bengal that the purchasing power
©of Bengal is, about, 60 per cent. lower. 'The value of the crops—jute
and rice has fallen by approximately 122 crores—that is the loss in value
of those two crops alone. Therefore, we may take it that the purchasing
power of the Bengal agriculturist has considerably decreased. 1f the
peoples’ purchasing power has decrcased and they are accustomed to
eonsumd¢ a certain quantity of grain food which has gone up u 100 per
-eent.. while other grains have not increased,—some of them have decreased
-—they are thrown on to a different class of food which we know is not
so sustaining as wheat. 1 understand that it is the desire of people in
India to have as much wheat consumed as possible owing to its particular
-qualities. Sir, I doubt whether my Honourable friend, the Commerce
‘Member, will agree with me when I say that the consumers’ casc is u
very strong one, but leaving out the internal markets of the wheat growing
«districts where they can buy their wheat at the local prices, Karachi,
Bombay and Calcutta have to buy their wheat up-country plus ruilway
freight. That immediately puts a very large amount on to the cost of
production. Now, suppose those three ports were able to buy their
Australian wheat at Rs. 2-8-0 to 2-10-0 per maund: they could only use
it locally for the production of their flour, because up to a point the
railway freight would kill it going up just as much as it kills it going
<down. So that I must say I hold that the ports are entitled to consi-
deration in this matter. We have a geographical position, and the Rail-
‘way Board made great stress over the geographical position of the Punjab
and the United Provinces; we have a geographical position which is
perfectly useless to us. In fact it is a handicap, because we are not
allowed to utilise the port of these three places to bring in the raw
‘materinl which is necessary for the mills at those ports. We are com-
pelled to bring it from up-country at a very high cost. In opposing this
motion, I would mention that in Bengal we feel this class of legislation
very deeply. It was only vesterday that my Honourable friend, who
has brought forward this motion, deplored certain inter-provincial feelings
which were aroused. I can only tell Government that it is this class of
legislation which rouses the strongest inter-provincial feeling. We in
Bengul unfortunately have got more to feel in that way than any other
province. We have zot this wheat duty, we are presumably.going to havn
a salt duty, we have a corrugated iron sheet duty and we are not allowed
to touch our own money in the way of the jute export tax.

8ir Cowasji Jehangir  (Bombay City: Non-Muhammadan Urban):
Are you the only people who use corrugated iron, etec.?

c2
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Mr. @. Morgan: Yes, practically so. We are the langest users of
corrugated iron.

8ir Oowasji Jehangir : And are you the only people who eat wheat
in India?

Mr. G. Morgan: I am only saying that we use wheat and we have
got to pay more for it than it is necessary. Who else uses it has nothinyg
to do with me; they can speak for themselves. We certainly feel that
this export duty should now be taken off. And I can find nothing to
justify the continuation of this duty. A great stress was made in 19381
that if there was no surplus, and there was a hardship on the consumer,
there was no justification for this tax. With all due deference to my
Honourable friend. the Commerce Member, the points which he has put
forward for the continuation of his tax do not weigh with me. 1. there-
fore, oppose the motion.

firdar Harbans Singh Brar (East Punjab: Sikh): Sir, I rise to support
the motion of the Honourable the Commerce Member. He has, in a few
minutes’ speech, quite well explained that the agriculturists are in a bad
plight and that until and unless this duty on foreign wheat is maintained,
the prices are likely to go down very materially which will affect the agri-
culturist in meeting his liabilities. = And I personally think that he will
not be able to pay even the Government dues hike land revenue and water
rates until and unless we come to his rescue as we have done during the
last two vears. As far as figures are concerned, my Honourable friend,
Dr. Ziauddin, will give you enough for your consumption; I can tell just a
few bare facts. 1 have had recently occasion to go round different centres
in my constitueney which is purely agricultural and is about 250 miles
in length and 150 miles in breadth. In many parts of it people do not
get as the price of their total produce, even }th of what they have to pay
to Government as land revenue, I mean the part froin which my Honour-
able friend, Captain Lal Chand, comes. We have been reading recently
regarding a famine in Hissar and the adjoining portions thereof where
Government had to spend many lakhs of rupees during the present vear to
provide the people with the necessary help so that they may continue their
farming and their occupation of agriculture, and providing them with
fodder for their cattle. and by giving better facilities regarding water, and
so on. 1 personally have experience of three districts where T own land,
and get farming done. They are far distant from each other and in
different parts of the Punjab. Tn two of them, my experience, during
the last three vears, has been that T have to pav the major portion of the
land revenue and water rates from my own pockets and T do not get
enough fromn the land to pay even the land revenue and the water rates.
These districts are Hissar and Shahpur.  Tn Hissar it is due mostly to
less produce and in Shahpur to very high water rates and land revenue.
In the Central Punjab, where T come from. i.r.. Ferozepur, there alen
it is due to this duty on the importation of wheat which has brought
the level of prices to something batelv enough to bring us an income at the
rate at which wheat is sold when we market our produce to meet Gov-
ernment liabilities.  The indebtedness in agricultural areas has, T think.
gone up about two or three times than what it was before, because all
{heir personal needs are to be provided for by incurring debts.  Govern-
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ment are very stiff in collecting their land revenue and water rates.
They put people in jail if they do not pay within a specified period and so
what the agriculturist does is that, as soon as he reaps the harvest, he
takes it to the market and sells it to pay Government dues.

An Honourable Member: What about their gold?

Sirdar Harbans Singh Brar: 1 do not know wherefrom my Honour-
uble friend, the Finance Member, gets the idea that so much gold s
lying with the agricultural people. At least from my personal experience
I claim to know it much more than the Finance Member, because, in
his official position, he does not get any opportunity of acquainting him-
self with the condition of the masses. I am perfectly sure, Sir, that
there is no gold left—what to say of the poor people—even with the
middle classes. There may be gold and perhaps platinoum and
diamonds with my Honourable friends, millowners from Bombay or
Caleutta, or perhaps with the citv bankers, but, as far as the peasants
are concerned, 1 do not feel any doubt in my mind, having come in con-
tact with them during the last three years so intimately, that there is
absolutely no reserve of gold at the present moment left with them.
They have all pawned 1t with the money-lender and the money-lender
in twn has sent it to Caleutta and Calcutta has sent it to Bombay for
export to foreign countries and all the gold which found place in other
countries as exported gold from India is what is called the distress gold.
So, T think that it is highly essential that in these present times we
should come to the rescue of the peasant at the proper moment and
do notl lead him to any acts of desperation. We have known, Sir, that
the King has made Lords and he can still make them, but the peasantry
once destroyed can never be made. India being mostly an agricultural
country and agriculture being ils greatest means of providing food to the
peasantry to live on, it is necessary much morc, even than the key in-
dustrics as they are called in other countries, that it should receive ade-
quate protection, and if we do not help them now, then the people will
give up agriculture altogether.  Industries are still in their infancy and,
if we do not help agriculture, we will be in another financial plight.
England, which is highly industrialist, feels that by giving up agriculture
she made a mistake as will be found from the Land and the Nation
schemes of Mr. Lloyd George. India, whose industries are still in
infancy, still in an unfinished stage, cannot afford herself to give up agri-
culture at the present moment in any case, and we must do even more
than what the Government suggest at the moment, if we can, by way
of increasing the rate of duty, because we must now provide the pea-
sant not only with enough resources, by way of marketing his grain, to
pay the Governmental duties, but for himself also, he having incurred
heavy debts which he has been unable to pay duc to the lowering of
prices of his produce, his credit is absolutely finished. He cannot get
money from the money-lender, because he has not been able to pay
interest on it for the last three or four vears. He cannot get money
from the co-operative banks, because their resources are depleted and the
Provincial Governments are not in a position to advance money to the co-
operative banks at presemt due to their own financial plight.  So, the
agriculturist has nowhere to go to meet his dire necessities of life, what
to say, of entering into luxury. Therefore, T would request the Honour-
able the Commerce Member, if he could see his way, to accede to the



2316 LEGISLATIVE ASSEMBLY. (21sT MarcH 1988..

| Sirdar Harbans Singh Brar.]

reasonable amendment of my Honourable friend, Sardar Saut Singh,
which 1 hope he will move in due course. But in any case, I would press
on the Honourable Members of this House not to be misled by the views.
put forward by Mr. Morgan and accept his amendment. I think if we
accept Mr. Morgan’s amendment, we will ruin the agriculturist altogether.
The only course open to us would be when we and the Government are
agreed in helping the agriculturists to support the motion of my Honour-
able friend, the Commerce Member. = With these few remarks, Sir,
I commend the Bill for the acceptance of the House.

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, T thank Mr. Morgan for his kindness in bringing for-
ward for the first time the intcrest of the consumers. Whenever he spoke
on previous occasions, he brought forward the interest of industries and
the intcrest of commerce, but today I am glad that he has changed his
mind and he has brought forward the case of a poor consumer like myself,
8o that we may get wheat rather cheap. As in the case of the textile and
other industries, so in the case of wheat we should take the broadcr interest,
thut is, the interest of the agriculturists who form more than 80 per cent.
of ibe population. It is an admitted fact,—Mr. Morgan knows it—that
prices of the agricultural produets have gone down to a larger extent than the
prices of the finished articles. 8'r, it is an established fact, and the
Honcurable Sir George Schuster has also emphasised, at the Ottawa Con-
ference and, again, on the floor of this House, that the price level of these
agricultural products has gone down verv low and it is the root cause of
many trcubles that are before us, and it is very desirable that the price
level ought to be raised and then stabilised at a higher level. Now, I
would ask the Honourable the Finance Member what steps he proposes
to take to vaise the prices of agricultural products? Here is one step that
is dcfinitelv proposed by my Honourable friend. the Commerce Member,
i.c., by pulting this wheat duty we are going at least to stop cheap wheat
fron: other countries coming to India and the price level which ig already
low will not get lower still. This Bill, which is now before us, though
indierpensable and necessary for raising the price level, is not sufficient.
We want sonething more and that thing is very desirable to be done. 1In
this ecnnectinon Sir Zulfiqar Ali Khan gave notice of a Resolution. The
Resolution runs as follows:

““ This Assembly recommends to the Governor General in Council to appoint &
Committee to investigate and report on :

(a) the mensures to be adopted to raisa the price level of wheat in harvest time
80 that agriculturists may be benefited by it,

(b) the manner of maintaining fair proportion between the price of wheat at harvest
time and the prico of wheat at other timea of the year,

(¢) the method to be adopted for lowering the cost of production.

(d) the facilitiea of movement of wheat from Upper India to ports and to non-
wheat growing regions.”

*
Now, this Resolution unfortunately could not be discussed on the floor
of the House as it was unfortunately placed far below the list. But I
hope the Government would take action for raising the price level of the
agricultural products, and, though the passing of the Bill ig a necessary
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condit’'on for raising the price level, I am afraid it is not sufficient. We
want sorue action in order to raise and stabilise price level. My friend,
Birdar Harbans Singh Brar, says that the price of the wheat at the harvest
time is much higher than the price of it at other times of the year. In
the case of the United Provinces it was 23 seers per rupee at the harvest
time. Now, it is 12 seerg per rupee. Now, in the case of Lyallpur, my
friend, Sardar Sant Singh, will quote figures and there also prices were
raiscd os socn as the harvest sales were over. What ig the reason of this
great divergence in the price level at two times of the year? Here also
my Honourable friend, Sirdar Harbans Singh, said that it is due to two
considerations: one is that the agriculturists are compelled to sell their
products a; whatever price they can fetch in order to pay the land revenue,
and the second is that they have also to pay to the local bankers on
account of the interest charges and to pay off the loan which they took
for the rurchase of seeds. For the purpose of meeting immediate pay-
ment, agriculturists practically had to sell their wheat at any price that
merchants were willing to offer. He liveg for the rest of the year by borrow-
ing. There is no doubt that, on account of these borrowing difficulties,
many persons have parted with the small saving which thev had in the
shape of gold ornaments. My Honourable friend, the Finance
Member, has given the total amount of gold exported from this
country, but he ig not prepared to admit that the amount which has been
drawn for export has mostly been drawn fromn places which depend entirely
upou agricultural income. I think it is very desirable to take a census
about the provinces from which the gold has been drawn for export purposes
and T believe that gold has been mostly drawn from the provinces which
really depend to a large extent upon the agricultural products and they
bad to sell it in order to pay the land revenue and to meet the ordinary
requirements of their daily life.

1P M,

Now, coming to stabilisation of price level, at all times of the year,
we sheuld have facilities of movement. The freight from one place to
another is very heavy, and the local tradesmen practically control the
entire market. They purchase the wheat at harvest time at verv low
prices, ns the agriculturists have to part with their wheat in order to pay
land revenue: and. as soon as the whole of the commodity has been pur-
chased, the local tradesmen practically demand whatever they can, and
the only possible check is the free movement of wheat from place to place.
So, unless the Railway Board comes forward and reduces the freight for
easv movement from one place to another, it will be exceedingly difficult to
keep up the price level at different times of the year in the same district.
In this connection may I just draw attention to the suggestion about the
economic survey in particular districts? T think if we take economic
statistics in selected areas—say a place like T.yallpur in the Punjab which
ia the centre of the wheat growing districts, and a small place in the
United Provinces like Ftawnh and ecaleulate exactly the amount of whent
that is erown there, the amount of consumption in that particulor distriet
and the movement from nlace to place within the distriet itself and
between ore district and other districts.—if these statisties are collected
oven for two districts, one in the Puninh and one in the United Provinces,
then we mav be able to draw a fair inference as to the steps W‘?."“&’ht to
take in order to stabilise nrices at different times of the vear. This T com-
mend to mv friend, Mr. Morgan. the benefactor of the consumers. and I
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would be very pleased if 1 could purchase wheat at uniform prices at all
times of the year. At present what huppens is this: that the agriculturists
are not benefited by the higher price level at other times of the year, but
only the local trudesmen are benefited by it, In old days when lndia was
exporting wheat to an appreciable extent, the prices at harvest time were
determined by the export purchasers. In old duys, thag is, in pre-war
days, India contributed 7'7 per cent. of the entire export trude. But
now tho share of India in the export is practically infinitesimal. She has
ceased to bo an exporting country so far us wheat is concerned, and the
reasons are not far to seek; because we find from the figures given out,
that the price of Indian wheat 1n London is Rs. 2-11-2 per maund, and
the prize of Argentine wheat is Rs. 2-6-5 a maund and of Russian wheat
Rs. 2-4.1 « maund. While we were discussing the Ottawa Agreement, 1
pointed cut on that occasion that the preference of 2s. which we have
already got is really no good to us, because even with this preference it
18 impossible for India to compete 1n the world market or to capture it te
any appreciable extent. In order to capture the world muarket, we should
be selling wheat in Lyallpur ut 284 seers to a rupee, which is really im-
possible for any agriculturist to sell with any chance of profit. India no
doubts is an agricultural country, but the method of agriculture here is
very different from the method adopted in other countrics. In the first
place we have got a very large population, and, if we begin to use muclin-
erv, then a large number of these village workmen will go out of employ-
ment; and they will have no work to do. Thercfore the introduction of
machinery is not reallv an unmixed blessing as fur as India is concerned.
The second thing is that the land here is divided into such small holdings
that it is impossible to use machinery with any great advantage or economy.
It is the experience of a large number of the zamindars, that I know of,
that whenever they attempted to open farms and to introduce machinery
recommended by the Agricultural Department, they became bankrupt and
I would like to be told of any instance to the contrary, where a landlord,
by using the so-called improved methods of the Agricultural Department,
made any profit. The reasons are not far to seek. The Agricultural De-
partment carries on these experiments not under economic conditions. They
are really concerned with only one thing and that is with showing good
crops and good seeds, but they are not concerned about the cost: that
thing is left out of consideration. Another thing is that the machinery
is sueh that it cannot be repaired by the local carpenter or blacksmith
because, in the case of the ordinary implements, the local carpenters can
always repair them, whereas, in the case of the machinery imported from
Furope, it is impossible for these men to repair them. I remember a very
good story: one of the officers of the Agricultural Department went to a
landlcrd and asked him to introduce improved forms of machinery; and
he replied as follows: first of all come and teach our carpenters how to
repair the machinery and, afterwards, we will coneider whether we should
introduez it or not. The momeng the officer heard this reply, he said that
it was a hopeless task and that landlord at least was no good to him. This
is the case of the Agricultural Department; T think they are committing
two sins: in the first place, they are wasting large sums of public money
collected from poor tax-payers, and the second sin they are committing is
that thcy are trying to teach certain methods of agriculture which are
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wmost unsuited to the Indian conditiony snd thus ruin them. If we are
to follow those methods rather than our own methodg of ugnculture, it
is impossible for us to compete on economic conditions with the countries
which have got large fields and expensive manua] labour and which must
necessarily depend upon the use of machinery; and we, who have to support
our own people in the shape of employment of lnbour who have not got
very large amount of lands in one particular place, it is impossible for us
1o conupete with them. Therefore, I think the idea will have to be given
up for ever. or at least for the time being, that India could export wheat
and be able to regain the position she once acquired before other countries

came inte the field.

Comirg to export, I find that at one time—we exported 12,971 tons
of wheig in 1929-30: 196,505 tong in the following year: and 20,215 in
1941-32; and this vear, during the last ten months, we could only export
1.990 tons. That is all that we could export, and I think the chances for

-exporls in the near future are very remote.

Comiog to imports, I find that we had been importing very large
quantities of wheat before the Import Duty Act came into operation. Our
nnport in the vear 1929-30 was 867,036 tons, in the following vear it was
832,031 tons and next veur it came down to 111,269 tons, and during the
lJast ten months, we have not imported even one grain of wheat into
India, and 1 am told,—I have not got the figures before me,—that we
have imported « small quantity in the months of February and March this
vear, but even this small quantity is really not necessary for us, because
we have get more wheat than we can possibly consume. My friend,
Mr. Morgan, has stated that the probable estimate of production in the
corming year 1s nine million tons. Our average is 93 million. At present
the people are not growing wheat, because there is no market for it. We
can grow as much as 103 million tons, but assuming nin¢ million tons to
be the probable eqtimnte of our production, our consumyption is only about
8} million tons. I do not agree with the figure given by Mr. Morgan when
he gave nine million tons. I think if he will take the figures for the last
few vears, he will find that nowadavs people are consuming slightly more
wheat than they did before as there was no market for it and they did not
want to waste it. We have at present more wheat than we could possibly
consume, and, therefore, it ix verv desirable that the first step we should
take in order to raise the price level, in order to save the agriculturists
from ruin, is that we should stop the import of wheat altogether, and if
the import is beginning to come in from the month of February, as my
-distinguished friend says, then there is every justification to raise the
import duty instead of lowering it. This step, as I said, is very necessary,
‘but that nlone is not sufficient. We have to take other steps as well in
order 1o find a market for our wheat in different parts of India, and also
to stabilise the price lcevels at different times of the year. A thorough
enquiry on the lines suggested hy 8ir Znlfngor Ali Ehon is essential to meet

the situation.

c The Assemblv then adjourned for Lunch till Half Past Two of the
"Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the Clock,

%zlhf..President (The Honourable Mr. R. X, Shanmukham Chetty) in the-
air,

Sardar Sant Singh: During yesterday’s discussion on the Cotton
Textile Industry (Protection) Bill, my Honourable friend, Mr. Ghuznav,
and my other friends from Bengal coniplaned that the Punjab had become
one of the favourites of Government slong with Bombay and that the
Government had been bestowing morg attention on the Punjab and Bombay
than on any other province. This was the first time that I beard of the-
Punjab having become a favourite of the Government of India. As a
matter of fact, our complaint has ull glong been that the Punjab agri-
culturist has not received that attention from the Government which he
has a right to expect. My own view is that the poor agriculturist belonging-
as he does to that section of the people which is least vocal in its demand
or in expressing its grievances is ncglected whilst vocal interests, hoth
industrial and commercial, have big crgunisations behind them with the
result that the press, the platform and this House listens to them more
than to the poor agriculturist.  Even today during the course of the
debate on this measure I find that the nrese gullery is almost vacant, the
visitors’ gallery is deserted and this House is so very thin . . .

Mr. President (The Honourable Mr. 1i. K. Shanmukham Chetty): The
Honourable Member should not make any reference to the press gallery
or to the visitors’ gallery at all.

Sardar Sant 8ingh: I beg to withdraw that remark, Sir. The reason
is that the poor agriculturist is less vocal in his demand and in asking
for the redress of his grievances.

In the ecosomic sphere of a country, Sir, agriculture occupies a high
place. It will be admitted on all eidce that the prosperity of the agri-
culturists leads to the prosperity of all interests. There can be no better
illustration of this fact than what we lave been witnessing during tha
last three or four years. The trade depression which has come on tlie:
country began with the distress of the agriculturist, and it continued, is
continuing and will probably continue till the agriculturist is protected from
adverse influences and brought to a higher level of life than he is at present
enjoying. DBy referring to the statistics we find that, so far as wheat is-
concerned, 50,000 tons of wheat were imported in India in the year 1927.28.
This figure went up ten times—it became 500,000 tons in 1928-29. In
1929-30, it fell to 850,000 tons, but siill reven times the import of 1927-28.
I have not got the figures for 1930-31, but the imports for that year too will
be found to be somewherc near that fignre. It is difficult to understand
in a country like India which mainly depends upon agriculture why nyri-
cultural produce should be imported from outside. Lyallpur, the town
1o which I have the honour to belong, is known to be the granary of the
Punjab, it is the chief wheat producing gingle district in the whole of India.
Probably it may have to yield its place to certain districts in Sind wien
the Sukkur Barrage scheme is in full working order. I remember during
one of those years wheat was actually unported in the Lyallpur taandt.
We saw Australian wheat being sold in the Lyallpur market. It was then
high time that Government should have taken steps to check the menace
that faced the agriculturist. But Government took no notice of this-
menace for a long time. Even on the 11th February, 1931, when a queston:
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was put regarding the grant of protection for Indian wheat from the-
Australian wheat competition, the repiy that was given was that an import
duty on wheat would not affect the cultivator. Later on we find that an
import duty of Rs. two per cwt. was levied upon the import of wheat from
Australia with the result that the wheat iinports appreciably fell during tlie
time that the Wheat Import Duty Act hosx been in force. A reference to-
the Sea-Borne Trade and Navigation of British India for January, 1923.
page 47, will show that while wheat was imported to the extent of 26,105
tons in the month of January, 1981, it was not imported at all in tbe
month of January, 1932, and also nonc¢ in the month of January, 1933.
Similarly, the import of wheat in the icn months from 1st April to 81st
January in 1980-81 was 1,24,293 tons; in 1931-32, it was 1,11,269; und in
1932-383, it was nil. So, to say that the import duty has not affected the
import of Australian wheat into Indiy is not correct. In the same perioa
we find that the export of wheat during these ten months of 1930-81 w»s
1,95,262 tons, in 1981-82, it was 19,650, and in 1982-33, it fell to 1,990
tons. That is to say, during these vears. the export trade in wheat almost
vanished. while import was stopped cn sceount of this import duty, with
the result that the prices that were prevuiling at the time when this wheat
import duty came into force went up frora something like Rs. 1-12-0 per
maund to about Rs. 2-6-0 per maund in the early days and it touched the
high level of Rs. 8-4-0 per maund. As soon as it touches this
level of Rs. 3-4-0, at once came the threat of import from Australia
into the port towns of India, with the result that the price leve] stood
somewhere near Rs. 8-2-0. Of course T amn quoting prices of the Lyallpur
Mandi for wheat. T.ater on, it fell again and, on the 18th March, tha
price stood at Rs. 2-14-0 per maund. The quotation for the months of
June and July. when the agriculturist mnarkets hig produce, is Rs. 2-7-0.

Now, these prices fell, because there were reported to be certuin
bargains with the mills in the port towns and that affected the ;narket
immediately.  There is another facto: which ig acting in reducing the
price level and that is the uncertainty of the quantity of wheat that will
be produced in Sind. This is the first year that wheat has been sowan
and probably they will harvest it vary soon and this uncertain factor is
affecting the price level at Lyallpur.  We have to see that the highest
price level which this import duty can maintain ig Rs. 8-4-0 per maund
'm Indin.  No sooner the price begins to rise higher, the threat of Australian
competition keeps the prices down. We have to consider whether tlis
rate of wheat meets the eost of production of the agriculturist. What is
the margin of profit left to him. The House ig aware that during the last
three years not only the Government of the Punjab but also the Govern-
ment of the United Provinces and probabiy other provinces too had to
remit a part of the land revenue so {hat the cultivator may be able to
meet the Government demand from the produce of land.  But the culti-
vator was unable to meet the Governmeni demands from the produce of
hig land. The result was that he had tc seli his ornaments, hig reserves,
and even his utensils to pay up land revenue. Today we find that the
agriculturist is in a very deplorable srate. If 1 had been told a few years
back that a rich district like Lyallpur wag geing to be so adversely affected
by the low level of prices, I would have laughed at such a false prophet,
but I now hchold the spretable that the Iaallpur agriculturist cannot
afford to travel by train. They have not monev enough to pav the railway
fare to come to the Lyallpur town, and famine conditions are setiing in
m a place which was once a prosperous colony. Not only the agriculturists”
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credit has been affected by the low level of prices. As I said in the begin-
ping of my speech, the prosperity of the agriculturist is the prosperity of
-al] the other interests in India. It has affected the other interests #s well.
Trade and eomnerce and mills arg sutfering  and  in consequence  the
Government commercial departments, such as the Railways and Tosty
are suffering. Even the coal industry, though it may be a far cry from
the I’'unjub to Bengal, will be affected if steps are not taken to incrcase
the purchasing power of the agriculturist. At present he is merely exist-
mg and if the advice that comes from Bengal is accepted by the (overn-
ment, I fail to understand how the Government are going to run their
normal administration. There are two ways by which the cost of pro-
-duction can be reduced. One way is to reduce the Government demand.
Land revenue has still to be paid in rupees. Irrigation charges have aiill
to be paid in rupees. The interest on the debts of the agriculturist has
got to be paid in rupees and so is rent to the landlord.

Mr, 0. 0. Biswas (Calcutta: Noa-Muhammadan Urban): What about
the speculative middleman?

Cardar Sant 8ingh: 1 shall just cowe to that. The value of the rupee
has appreciated a good deal with the yesult that prices have gone down
und the agriculturist is unable to meet these demands. The Governmeat
are. of course, at liberty to listen to and act upon the advice so disinterest-
-edly tendered by our Bengal friends. We will make no complaint. But
(tovernment will have to revise the whole system of land revenue and
irrigation charges and reduce them appreciably. We, in the Punjab,
will welcome such a course. We will certainly like the administration
to be less expensive, which result s beund to follow with lesser receipts
from agriculturists. But if it be not possible to follow this course and
extend relief to the agriculturist by reducing the cost of production, the
only feasible alternative is to raise the price level. That other course
is o common course which has been adopled throughout the world te
meet the present depression in prices. Tlere is no reason why it should
not be done in the case of the Indian agriculturist. Now, my friend asks:
““What about the profits of the middleman?”’ No doubt it is a very
velevant question and a very serioug question. T am at one with him
that middleman’s profits require to be brought down to the minimum.
But the question is, how should it Le dcne. The agriculturist has got
no reserve behind him, with the result that, in order to mcet the Govern:
ment demand in cash, he must convert his produce to cash. As he hus
no reserve to fall back upon, the profit; must go to the middlemen. Tf
the condition of the agriculturist is improved and he is permitted to have
some reserve, he will be in a position to store his produce for some time
till the prices rise, thus climinating, to some extent, the middleman’s
profits,

An objection has been raised ‘that by introducing this measure tho
interests of the consumer are being sacrificed for the sake of the agri-
culturist. I would respectfully ask such critics a simple question: ‘“Who
.are these consumers whose interests ycu are trying to protect?”’ In~the
present case, producers are mainly the consumers of wheat. Eighty-five
per cent of the population is engaged in agriculture, they are the chief
ronsumers of this article. Surely, Sir, vouv do not want to sacrifice the
interests of 85 per cent for the sake of the remaining 15 per cent who are
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living in towns or who are dependent upor other activities like trade,
commerce and industry. As & matter of fact, the consumer and the
producer in this case are one and the same body. The interests of the
consumer are the same as the interests of the producer.

Mr. S. C. Mitra (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): In the Punjab.

Bardar Sant Singh: Everywhere, Sir. Either the agriculturist produces
wheat or any other commodity which is eatable.

An Honourable Member: What about the paddy?

Sardar Sant Singh: As regards the paddy, or any other such commodity,
I will welcome any measure, if you cen devise one, which aims at securing
the protection of their interests. If you seek protection for those-
interests . . .

Mr. 8. C. Mitra: We do require (Government to help us to raise the
price level of paddy and jute,—but the Government are sleeping; they are
not helping us.  They are anxious mecrely to help vou in Northern India!

fardar Sant Singh: In order, Sir, {o safeguard the interests of the
15 per cent of the population, I would not sacrifice the interests of 85
per cent producers of primary producis. The remedy suggested by my
friend that this Bill should not be passed 15 not the right sort of remedy.
What they should insist upon is the reduction of the railway freight.
What is the ruilway freight? Wheat 18 being sold at about Rs. 2-14-0
at Lyallpur?  The railway freight from Lyallpur to Karachi is about
11 annas,—that is to say, 25 per cent. of the sclling price of wheat.  Well,
that is too high a proportion. Similarly, the railway freight from Lyallpur
to Calcutta comes to something like Rs. 1-2-10. That means that the
percentage of the freight to the selling price of wheat is very high. 1If the
consumer wants any relief, he shoutd turn his attention towards th's
aspect of the case, namely, that the railway freight should be reduced so
that the distribution of wheal in the c¢onsuming circles may be cheaper
and more uniform,

Mr, N. M. Joshi (Nominated Non-Official): Who will pay for the
railway losses?

Sardar Sant Singh: As regards the railway losses, well, I am not an
expert in that branch, but I, as u lavman, can suggest this, that so many
wagons are uselessly lying in side tracks. It will not be a bad business for
the Railway Departinent if they are fully employed in the distribution of
foodstuffs to the different parts of the country, so that if the freight rates
are reduced, probably the railway will be amply compensated by larger
returns.  Sir, recently some railway employees visited Liyallpur and wanted
the advice of merchants as to how to increase the profits of the railways.
Thev were asked how it was that when the railways used to charge 0-6-9
freight for the Punjab  wheat from Lyallpur to TKarachi, they wero
making huge profits, while when the Railway raised the rate to 0-11-0, the
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Railway is running at a loss. Sir, it ig for the Railway Department
40 examine the figures und to find out whether the reduction of the railway
freight, especially on foodstuffs, will do good both to the country as well
as to the railways or not. Sir, I wag submitting to this House one fact
tor their consideration and that was whether this price of wheat at or near
about Rs. 3 leaves nny murgin of profit for the agriculturist in the Punjab.
Recently 1 made some calculations as to the return agriculturists get for
their labour on land. 1 will particularly invite the attention of my friend,
Mr. Joshi, the indefatigable advocate of industrial labour in order to
.awaken his interest in agricultural labour. If the wheat be sold for 2-8-0
per maund, then, after meeting Government demands, the margin left
for the cultivator is one pice per head per day for labour. This high
wage is left when allowance for clothes and other necessities of life is
.restricted to one turban, one shirt and one pair of trousers alone. (4 Voice.
“"Per day, or per month?’") This scale of allowance for clothes is for six
anonths.  May 1 ask, Sir, is it a living wage for any human being? Let
us be a little more generous ys my Honourable friend, Mr. Joshi, can
afford for the wage-earners. We can only be doing some justice to the
cultivator if we make an effort to raise the price level to at least Rs. 3-0-0
per maund in order to leave some bare subsistence for the family engaged
in agriculture. This was the reason which prompted me to propose the
enhancement of duty to Rs. 2-8-0. I want that the minimum price of
swheat should range somewhere between Rs. 8-6-0 or Rs. 3-7-0. But I
understand that my request for sanction of His Excellency has not been
acceded to and, therefore, I shall not be able to move that amendment.
However, I submit that the present Bill requires to be passed, and I support
1hie Bill in the interests of my constituency.

Mr. Nabakumar 8ing Dudhoria ((ulcuttu Suburbs: Non-Muhunimadun
Urban): 8ir, 1 rise to oppose this Bill. Coming as I do from a Calcutta
constituency, 1 cannot but oppose the continuancc of the import duty on
wheat anyv longer. It will be in_the memory of many of the Honourable
Members that at the commencement of 193021, the total Indinn wheat
-erop was estimated at between 10 to 11 million tons. At the beginning
of 1931, it was given out in some quarters, I should now say, interested
quarters, that the surplus stock of wheat in Indiz amounted to one million
tons. It was also held out by those people that it was essential that that
surplus stock should find a market in the very interests of the wheat-
growers of the Punjab and Upper India. Such was the propaganda over
that imaginary surplus that, although people interested in the industry
held otherwise, by reason of the price-positicn then prevailing, all con-
trary opinions were hushed, and in spite of the arguments put forward
by those who were enea~ed in the flonr.milling industrv in Benaqel and the
Jower provinces, and although there were no precise dnta to o upon, this
Assembly, with a view to checking the coming of foreign wheat, introduced,
for the first time in 1931, a dutv of Rs. 2 per ¢ut., on imported wheat from
Australia, because such a supply had then proved a veritable rival of the
Puniab produce hy reason of the former's cheapness and plentiful supply
in the Caleutta market. More or less for a similar reagon that dutv was
continued in 1932, althouch Sir George Rninv, the then Commerce Mem-
ber, opined, while continuine that dutv. that a emaller dutv—n duty of
Re. 1 per cwt.—wonld meet the purpcs> this vear, the original rate, viz..
Rs. 2, is proposed to be continued nlso this vear by this Bill,
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Whatever may have been the effect of the duty on the consumers in
the upper provinces, the result thereof has been quite disappointing to
us in the lower provinces. Although wheat mav not be the principal item
of food with the masses in those places, vet when we take into account the
large number of upcountry people, who have either migrated into the
lower provinces for cither business, or living or service, or have made
them their permanent home, I cannot but feel sure that we have
done them here n great wrong by becoming a party to the imposition of
the duty. Sir, whatever mayv be the price upcountry, wheat-flour is
sclling at 7 to 7% scers a rupce in the Caleuttn market, where 67 per
«cent, of the population is non-Bengalee anq wheat-consuming. You can
now easilv understand what that uneconomical rate for such a staple-food
as flour means for the general run of consumers in Calcutta and neigh-
bouring places. ,

The wheat import duty of 1931 was imposed primarily to ease the
situation of the Punjab wheat, espccinlly of the so-called sur-
plus stock in the teeth of opposition from and on bebalf of
people, who were being helped by a plentiful supply of wheat from abroad.
Sir, T am not aware what effect the duty really had on the mythicsl
surplus, but what 1 do find from experience is that, as a result of the
duty, the Punjab surplus stock, instecad of affording any relief by its
cheapness to the Bengal consumers, has become more and more restrict-
ed and costly so far as its supply to Bengal is concerned. Of late, the
restricted supply of the Punjab wheat has sctually compelled us to live
upon almost the famine price in Bengal. Such ¢ state of things has come
about, because the importers of Australian wheat, which was being landed
in rufficient quantities in the Calcutta port for the consumption of the people
of Bengal and the neighbouring provinces and which was sold compara-
tively cheaper, felt a great discouragement in the import duty and
gradually restricted their requisition from abroad. The result of this has
been that, whilst wheat from abroad has stopped coming, the Punjab
supply has evidently failed to meet the demand of Bengal adequately, it
may be for deterrent freicht charges from the Punjab to Calcutta, with
the consequence that the price of wheat there is kept above world-parity
and has been selling dearer and dearer every day. Whether it is due to
cornering or entire wiping off of the mythical surplus-stock is more than
T can divine.

Sir, if the purpose of the dutv is to raise a revenue, that is quite
another matter. But if the real purpose thercof is to protect the indigen-
ous production with a view to creating for it a ready market, the purpose
has been well served. But what has been gain to a few only is loss to a
great many, as a large section of consumers has been verv hard hit by
the rise in the price. Sir, when the earning capacity of the general run
of the people in Benaal has gone down so low by reason of our primary
products, rice and jute, failing to find any market anywhere—when the gen-
eral economic condition of the whole province is deteriorating from dav to
day on account of ecommadity prices getting lower and lower—there is
absolutely no justificntion for us to allow such a pressure of a duty
to burden the consumers any longer.

Wider considerations than the ahove should also weigh with us in
this connection. The stoppage of wheat from abroad has not in,v
prejudically affected our Customs revenue, but has also affected our jute
trade, as there is no more demand for Benaal jute hacs by Australia. It
is for all these considerations that T stronglv oppose the proposal for s

3 p. M.
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further continuance of the import duty on wheat and would urge upon
all my friends from Bengal, Bihar and Orissa to make common cuuse

with me.

Mr. 0. O. Biswas: Sir, it seems, age caunnot wither nor custom stale
the infinite variety of the ways of my Honournble friends sitting on the
Treasury Benches. When, two years ago, the wheat import duty was
brought on for the first time, we had then un elaborate apologia from the
then Commerce Member, Sir George Rainy. The reauson which was then
put forward was that there was a huge surplus of wheut stocks in Northern
India, ‘and that it was essential to secure the home market for such
stocks. Today, Sir, we bear a different tale from the present Commerce
Memwber. What becamne of thig huge surplus we do not know. Whether
the surplus was a myth or not, that, again, is n matter on which different
people have different views. But the Honourable Sir Joseph Bhore
assured us today that the justification for the present Bill extending the
duration of .the duty lies in the fact that there is no surplus in the Punjab
and that the cstimated yield of this vear is likely just to be equal to
the demand. The position, therefore, comes to this. If there is a sur-
plus, you must have to levy a duty.

Mr, Lalchand Navalrai (Sind: Non-Mulinumadan Rural): Is that
what the Honourable the Conmmerce Member said?

The Honourable Sir Joséph Bhore: No, Sir; it was not.

Mr, O. C. Biswas: Sir, I am sorry I did nct correctly apprehend iy
Honoursble friend. But, 1 believe he will not challenge me if 1 state
that according to him there is not likely to be wany available surplus this
year. That statement is quite enough for inv purposes. The position
etomes to this, as I was saying. If therc is a surplus, there must be a
dutv. If there i8 to bé no surplus, there must vet be the duty. We are
left wondering if the time will at all come whion the duty will be takep
off. My friend, the Honourable Sir Josepl Bhore, in the course of his
remarks referred to certain safeguards which were there in the present
Act, safeguards for the consumers. He referred, T believe, to section §
of the Act which authorises the Governor General cither to remove the
duty altogether or to reduce it, if in his opinion cireumstances came into
existence which justified such action. T should like to know if the Gov-
ernmént made anyv inquirics since the duty was imposed to find out
whether there had been anv change in the cirenmstances which would
justifv some reduction of the duty, if not the total removal of it. Sir,
the fidures which the Honourable the Commerce Member gave.—T am
sorry I could not take down all of thom as he gave them,—but they show
that things have not remained stationary. There have been fluctuations;
there have been upward tendencies and there have been downward ten-
dencies. Do T understand, Siv, that there never arose any oceasion when
the Government might have lightened the burden to some extent ¢n the
consumer? Then, Sir, the Honourable the Commerce Member has not
been good enough to explain to us how it is that the conditions today
are just the samec as they were in the vear 1931 when this dutv was
imposed for the first time. It is not necessary for me to remind him
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‘what his predecessor had said. A duty on foodstuffs represented a depar-
sture from an accepted policy of the Government. Such a duty could
be imposed and its continuance could be supported only if there were
exceptional circumstances, and it could be maintained only as long as
such exceptional circumstances existed. Sir, 1 ask, where are the fucts
from which we may judge whether there has or has not been a change
in the position today since 1981? That is a most material consideration,
and I venture to submit with ull deference that the position today is
not what it was two years ago. My friends representing the Punjab and
" Upper India intercsts bewailed in moving terins the lot of the poor agri-
-oulturist. I believe there is not a single Member in this House, whether
“on this side or on the other, whose sympathier do not go out to the
agriculturist in his dire distress in these days of economic depression.
" But, 8ir, the agriculturist of one province is just as much entitled to the
copsideration of Honourable Members of this House as the agriculturist
of another. There is no reason why you should rob Peter to pay Paul.
My friends refer to conditions in the Punjab. What about Bengal, I
ask? Is the consumer therc in a much stronger position today than he
was two years ago? Is his purchasing power greater? Is his power of
resistance higher? Can he find means to pay for his necessities of life
more than the agriculturist in other parts of India? Sir, I do not wish
‘to excite inter-provincial animosities, but at the same time when the
matter has been referred to, it is just as well that T place a few facts to
show how the different provinces compare with one another,—not all
the provinces of India, but I will take the Punjab and Bengal. Sir, if
you take the value of total production of the principal crops in Bengal
and in the Punjab, vou find that the percentage of decrease from 1928-29
to 1931-32 is 54-1 per cent. in Bengal, whereas the percentage for the
Punjab is 51-2. Summarising the position, T find in the ‘‘Review of
Certain Main Items of Foreign Trade during 1932’°, which was circulated
along with the Budget papers, this is what is stated:

*¢ It will be seen that " the largest decrease in the agricultural tncome ocours in the case

sf Bengal and amounts to over 54 per ocent. in 1931-82 as compared with 1928-29. Since

. the close of the agricultural year 1932, the prices of jute have fallen still further and the

percentage decrease would be even greater than these figures show. Burmashowsa decline
-almost as great as Bengal and this is chiefly due to the disastrous fall in rice prices.

Then, referring to the Punjab, it savs:
‘ In the case of the Punjab the fall is a little over 51 per cent. ™

So, Bir, I submit that the condition of the agriculturist in Bengal
deserves as much sympathy from my Honoursble friends here am that of
the agriculturist in the Punjab.

Dr. Ziauddin Ahmad: How can we help vou?

Mr. O. O. Biswas: My friend asks how he can help me. At any
rate he can help me by agreeing to the aboliticn of th.is Quty and agreeing
to the abolition of the additional duty on salt. T will just read another
‘sentence :

Lo _— . : . tant
“ As the bulk of the population in India lives on.o,fzrlculture. thls. has a very jimpor
bearing on the purchasing power and the economic welfare of India as a whole.

i iti ‘ is i duty on

That is the position: and I venture to say ‘tha& t!'ns import v
wheat has seriously contributed to the ecomomic decline of Tgengzlzll, and
it has put a burden on the consumser in Bengal heavier than e. cam
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sustain in these dayvs of depression with his 'earning power reduced to
disastrous limits. Sir, we have got to comsid:r to what extent really we
are helping the agriculturist in the Punjab bv means of this duty. - When
this duty was imposed, it was claimed that there was a huge and sub-
stantial surplus in the Punjab. But it was pointed out by me and others
at the time that if you wanted to give real 1elicf to the producer there,
you should have to find some means for the outlet of this surplus; in other
words, you have got to make it easv for - this quantitv to be exported
abroad to other countries as far as possible. Because, after all, the con-
_sumption in the home market would only cover a very small proportion
of these stocks which were then supposed tc¢ be lying in the Punjab.
But no action was taken bv Government in that direction. If it is
question of reducing the railway freights, the Commerce Member who
happens also to be the Railway Member would at once jump up and say
that they cannot afford to lose their railway revenue, and that mnust be
maintained. :

The Honourable Sir Joseph Bhore: Sir. may I bring it to the notice of
my Honourable friend that railway freights were reduced?

Mr. C. O. Biswas: | was going to sav, and I did sav on that occasion
also, that railwav freights were reduced to some extent. But that was
not enough: it did not help in the movement of these crops to the extent
one would desire. My grievance is that Government are not prepared to
sacrifice their railway revenue to the extent to which they should, if they
really want to help the agriculturists. Tt is had policy as it is bad econo-
mics to trv to help the agriculturist of one province at the expense of
the agriculturist of another: and that is the position I maintain. 8ir,
the effect of this duty has been that it has nct only kept the price of
wheat in India above world parity, but it has kept it above its fair
economic level in India. I have not got all the details bere, but T think
I am not far wrong in saying that as an effect of the dutv the prices of
Lyallpur wheat have gone up nearly 100 per cent. as compard with the
prices before the duty was imposed.

This is the statement I have in hand which gives the prices of Lyallpur

wheat as follows:
Rs. A. P.

1931.
10
8
14
14

15th June
16th July
30*h July
13th August

ettt bt
ROOQ

1932.

2nd June
23rd June
7th July
28th July
18th August

—

15th September .

22nd September .

8th Octobher

27th Octobor . . . . .
10th November . . . Sy .
24th. November . . . . .
8th December

29th December

Y
WAROBRO=OANDDWIW

FP2APDOWDOOOR

LN AVNWWWNR AN
-



THE WHEAT IMPORT DUTY (EXTENDING) BILL. 2320

Re.
1933. AT
b6th January . . . . . 3 1 6
12th January . . . . . 319
19th January . . . . . 3 3 6

These figures are taken from the Indiun Trade Journal. Judging from
these’ﬁgures, I believe it is fairly clear that tiic price of Lyallpur wheat
has risen by nearly 100 per cent. since July, 1931. ~ Now, that is the
position, Sir. If that is so, I usk, if the prices have not risen sufficiently,
high to justify your taking off the duty. Sir, you will find, when the Bill
was moved by Sir George Rainy, that he pointed out that the object was
to make the duty effective: in other words, to ensure as the result of the
duty that the prices would rigse, and when prices had attained a particular
level, then of course the time was ripe to consider whether the burden
could not be rendereqd lighter. T submit that having regard to the actual
figures which price levels have reached, the time has come when Govern-
ment should seriously consider whether or not they should lighten the
consumer’s burden. I will just read to you one sentence from Sir George
Rainy’s speech:

¢« The othet point I should like to explain now is about clause 4. It is obvious that
once the surplus is absorbed and the duty becomes fully effective in raising the prices
of wheat, then a question must arise which Government are bound to consider as to whether
a duty as heavy as the duty which this Bill seeks to impose would not be too severe upon
the consumer. That is a point that will have to be considered. Now, if we knew
accurately what the surplus of wheat in Northern India is today, and if we could estimate
accurately what the consumption of wheat was likely to be, then with these precise data
before us, we might have beer able to adjust the amount of the duty so as to avoid the
need for any special provision "’—

—but as 1 have pointed out, again in his own words—

‘“ but as we cannot get. these data,—and there are no meana by which we can get them
—it seered necessary to take power for the Governor General in Council to reduce the
duty if necessary, if it appeared .......... that the duty was becoming a serious burden
upon the consumer. ”’

Sir, my case is that the time has now come when these conditions have
come into existence that we should seriously consider the question of
lowering the duty, if not repealing it altogether. Last year, when B8ir
George Rainy was moving the extension of the Act for another year, he
had definitely thrown out a suggestion that the duty might possibly be
reduced to Re. 1 per cwt. instead of Rs. 2 per cwt. I might just as well
place that passage before you:

“ In fixing the amount of the duty at Rs. 2 per cwt. last year, Government proceeded

on the basis that it must be at such a level that there could be no doubt that, go far as
securing the market for the Indian producer was concerned, it would be fully effective.
It has fulfilled that object and I am not prepared to say that conditions may not be such
during the coming year that & smaller duty—a duty of one rupee per cwt., for example,
as recommended by my Honourable friend—would not be fully effective. )
I expected that the Government themsclves would propose in this Bill
a duty of Re. 1 and not Rs. 2. Unfortunately, that does not appear to be
the case, and, therefore, there is nothing left.fpr us except to voice once
more our protest against this policy of penalising the consumer tqu ‘tihe
consuming provinces in the interests of vocul groups. My friend, Sar }?r
Sant Singh, said that the agriculturist was not vocal, and, therefore, 3
was down trodden. Sir, 1 hope he was speaking for the agriculturist an

D2
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not for the speculator. If that is not so. uru I to understand that the
vocal groups here are groups of speculators? I will not take that view.
On the other hand, I will prefer to believe that my friends bere are
speaking on behalf of the agriculturists. Sir, I oppose this Bill.

Nawab Major Malik Talib Mehdi Khan (North Punjab: Muhammadan):
Sir, as I understand, the position is that this import duty is not to be
levied for removing the surplus from this place to another, but to give
‘relief to the poor person who has got some stock to sell. From that point
. of view we must look at the problem and see whether it is justified or not.
The zamindar at the present moment is badly off. The productive power
of his land has been reduced and he has got no capital to improve his soil
“or method of cultivation. His means of transportation in a rural area are,
if anything, very poor, and the railway freights. although they have been
recently reduced, are still high as compared with steamer charges and do
not give him adequate relief.

[At this stage Mr. President (The Honourable Mr. R. K. Shanmukham
Chetty) vacated the Chair which was occupied by Sir Abdur Rahim.]

Moreover, he has to pay the Government demand. He has been doing
his best to meet it by sclling off his jewellerv, his cattle, and everything
be has, but he did not fail in his duty. It is argued that as he has met
this demand, why should he grumble of his poverty. Well, I may liken
his condition to that of a person who has got a slight rise of temperature,
say, 99°. He can move about, and do his ordinary business. It will carry
him on for, say, a couple of years, or three or four, but eventually his life
will be in danger. The zamindar’s power of resistance is gone. and I fear
that he has reached the stage of the proverbial last straw to break his
back. I live in a village and know his method of work. I find that be
has taken to keep more cattle at the sacrifice of his crops. Why?
Because he finds that by selling ghee and other such stuff he can make
both ends meet. Ghee is a commodity which readily changes hunds at
the Jocal market and he can raise some money by it. But wheat, cotton
and other valuable crops are exported and we want some relief for him
where his exportable stock is concerned. I must point out that this relief,
namely, the imposition of import duty is not enough to put him on his
legs; and T would request my friends from Bengal that they should not
grudge it. We are ready and more than ready to come to their help if
they come with any proposal which ameliorates the condition of our
brothers in Bengal; but we should not fight among ourselves. Let us
have this import duty until we come to better times. Propose something
and we will be failing in our duty if we do not help. With these remarks.
T support the motion of the Honourable the Member for Commerce.

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, T was not at all surprised to find my Honourablo
friend. Mr. Morgan, opposing the motion on this Bill, because we know
it very well that the Europeans in Tndia are here not onlv to help their
own brethren in England, but also their cousins and nephews 1n
Australia. (Laughter.) But I am really surprised at the attitude taken
by my friends from Bengal. The other day we saw them trying to snatch
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the beggar’s bowl from the hands of the Bombay millowners (Interrup-
tion)—1 say trying—they had not the courage to do so, they could not do
it—and now I find that the Bhooke Bengali as we call it in our colloquial
language—the hungry Bengali

Mr. Amar Nath Dutt: I protest against such insulting epithets directed
against my race.
7
Sir Muhammad Yakub: There is no disrespect meant: this is a term
for fawouritism: 1 assure my brother that the phrase Bhooka Bengali,
which we generally use, does not convey anything derogatory to the people
of Bengal. T find that they have joined their heads together and want to
pounce upon the wheat crop of Northern India like locusts. (Interruption.)
1 concede that the import duty which is imposed on the foreign wheat is
not sufficient to raise the price of wheat in this country. But it has
certainly helped to keep it where it was before. There is a tendency
towards the raising of prices and, at any rate, on account of this duty the
price of wheat. in Northern India. has not gone down still more. This is
how this duty has helped us. We know that wheat is considered as a
standard of price for all sorts of crop, at least in Northern India. If the
price of wheat rises, the price of other crops also rises, while if the price
of wheat falls, the prices of other agricultural products also fall . . . . .

Mr. A. H. Ghuznavi (Dacca cum Mymensingh: Muhammadan Rural):
Whest has risen, but the price of paddy has not risen; that is the trouble.

fiir Muhammad Yakub: That is my friend’s misfortune if the price of
paddy has not risen. 1f Government impose or can help paddy prices by
imposing uny other duty, I think we from Northern India will not grudge
it: we will not oppose such a Bill. We are ready to help and to protect
the agriculturist in India as much as we can. In fact Bengal is not the
only place where they grow paddy. In my own province, the United
Provinces, we also grow paddy to a very large extent, and 1 may add that
the paddy which we grow in the U. P. is much better and much superior
in quality to the rice you get in Bengal. Therefore, I am not in any way
opposed to any protection being given to paddy. What I wanted to say
is that if this small duty, which helps the keeping of the price of wheat
a little higher than it was two years ago, is removed, it will create a great
trouble in the United Provinces and in the Punjab. Before this duty was
levied, we knew that the price of wheat in certain parts of the Punjab was
two rupces a maund, and the cultivator could not recover even to the
extent of the labour which he had to spend from the produce of his field.
It was impossible for him to pay anything to his landlord and for the land-
lord to pay anything to the Government. Now, what the cultivators general-
ly do, in Northern India, is that they utilise their wheat crop, and sugar cane
erop, for paying the dues of the landlord, while, for the sake of their own
consumption, they keep the other produce of their fields. for instance, bajra
and maize and gram and all these things. So I say that the price of wheat
is the standard of price for all kinds of agricultural produce., and if this
slight duty which is imposed is taken away, not only th‘{ price of wheat,
but the price of all agricultural products in Northern Indm. will fall c.iown
and it is difficult to see what would be the .reﬁu_lt of. it. Mv friend.
Mr. Biswas, has said something about the fall in the price of paddy and
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jute in Bengal and Burma. 1 sincerely sympathise with my friends and
I repeat what I have said, that any measure which is brought forward in
this House to help these products. [ think we will heartily support it: but
really I cannot understand that, by removing this wheat duty, the price
of pudfly or jute in Bengal would rise in any way. I consider this course
of action adopted by my friends from Bengal is like the policy of the dog
in the manger. If they cannot get anything themsclves, they think that
the people in Northern India should alsc starve. Then the other thing
is this: that Bengal is not really a province where wheat is consumed by the
inhabitants of that province. We know that in Bengal the chief article of
{food is rice and fish. This is the staple fond «f the people of Bengal.
If they want to abolish the duty on wheat, it is not because they want
wheat for their own consumption, but becauss they want to import cheap
“;heat from Australia in order to put it in their mills and to export it to
Northern India at a high price. This is all that they want. Tt i1s not in
order to help the poor people of Bengal that this obiection has been raised,
but it is in order to help the millowners of Bengal that this plea has been
put forward. I do not think, Sir, I need take any more time of the House,
because there are so many Members who are anxious to speak on this
Rill, and, with these remarks, I support the motion before the House.

Diwan Bahadur A. Ramaswami Mudaliar: Mr. Chairman. I should like
to examine this Bill from three points of view; first whether in principle it
is wrons to levy an import duty on foodstuffs, sceondly, whether the duty
suggested is on the one hand excessive or on the other hund very much under
what is required for the purpose in view : und, thirdly, whether there is any
particular interest, province or group of people who are specifically and
prejudicially affected by the measure proposed. Let me take the first
question, whether it is proper in a country like India to levy an import
duty on foodstuffs. There has been a great deal said about the policy of
taxing food stuffs. and those who have a mewory of the riots that took
place in England over such dutics are often found to suggest that it is
wrong to tax foodstuffs. This afternoon we had my friend, Mr. Biswas,
from Bengal, repeating the same argument that foodstuffs should not be
taxed. Now, the considerations that apply to Fncland and countries simi-
larly situated are entirely different from the considerations which ought to
apply to a country like Indio

Mr. 0. O. Biswas: I pointed out that that was Government's own policy.

Diwan Bahadur A. Ramaswami Mudaliar: Tn Great Britain foodstuffs
bhave to come from outside. The country cannot produce in sufficient
quantity all the food that is required for that country, and, therefore. a tax-
ation on the foodstuffs, by way of an import duty, necessarily means penalis-
ing the consumer. In Indin, on the other hand, we are in a position to pro-
duce ns much as is required for internal consruinption

Mr. A. H. Ghuznavi: Not wheat.

Diwan Bahadur A. Ramaswami Mudaliar: Tn whent itself we are able to
produce all thot is necessary. Tf my friends from Bengal would care to
Jook into the records, they would find that it was not many years ago that
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we were exporting a very large surplus. In 1925, we exported a surplus of
over one million tons. We produce on an average between nine and ten
million tons, and as the wheat growing ares is expanding year after year,
particulurly iu the United Provinces, not taking into account the Sukkur
Barrage scheme which is going to bring a large acreage of wheat cultivation
into cxistence, 1 say that for a long time to come, India will be in a position
to produce all the wheat that will be required i)y her growing and increasing
population. Therefore, if that fundamental is established that India can
produce all her requirements for internal consumption, then the theoretical
objection ubout levying & tax on foodstuffs by way of import duty disappears
altogether.  That is my first proposition, Mr. Chairman.

Then, again, the question arises whether the import duty that was levied
in 1931 and which has continued during the last two years is sufficient in
itself. My friend, Sardar Sant Singh, suggests that it should be increased,
and other Honourable Members from the Punjab like my friend, Mr. Brar,
suggest the same thing, but I think that, if they had examined the trade
statistics, they would have found that they were making suggestions which
were absolutely unnecessary. As a result of the imposition of the duty,
barring what the Honourable the Commerce Member has said about what
has happened during the last four or five weeks, we have not been able to
import even Rs. 200 worth of wheat during the last 10 months of the year
in 1982. The import for the ten months of the year 1932-33 comes to a
few rupees, Mr. Chairman. It has been absolutely stopped. On the other
hand, my friend, Mr. Morgan, wants to reduce the import duty that has
been levied. What is the purpose of levving this duty? It is not either
to raise the internal prices or to prevent mere dumping into the country, I
think my friends have essentially misconceived the purpose of this Bill. The
real purpose of this Bill is to tind a market for the wheat produced internally,
to make it consumable in the countrv. While we are not in a position to
rezain our external market owing to world conditions, we want to preserve
at least the internal markets for the internal production. Therefore, Bir,
there is no purpose in lowering the duty in such a way as to induce imports
to come in. though perhaps at less prices than now. What I mean to suggest
is, if the purpose of this Bill is to enable the United Provinces wheat and
the Punjab wheat to be consumed elsewhere in the country, then it stands
to reason that your import duty must be such that it can effectively prevent
the coming into the country of any other wheat. That has been achieved
by this Bill. From the yoint of view of my friend, Sardar Sant Singh, I
say there is no need to increase the duty. because none has come during the
last ten months of the vcar, and from the point of view of my friend, Mr.
Morgan, T say that the lowering of the duty defeats the very purpose of
the Bill, because the purpose of the Bill is to prevent external wheat com-
ing into this countrv. Therefore, I think I should stand for the position
which has been taken up by the Government and which has been vindicated
for the last 23 months of trade conditions by actual experience and, thercfore,
is good for the country as a whole. .

Let me now come to my friends from Bengal. I wish to point out to
them in the first place that ‘t-hey have been making a great grievance of the
fact that their consumers are specially affected. Let me point out to tPlllem,
particularly to my friend, Mr. Ghuznavi, that this is a new tastelphey 'ha::
developed for Australian wheat. They were not consuming Australian w lg
before; they were consuming internal wheat to the extent that they could.



2334 LEGISLATIVE ASSEMBLY. [21er MarcH 1988.
8ir Muhammad Yakub: Very little wheat they consume.

Diwan Bahadur A. Ramaswami Mudaliar: Only within the last few
years when some enterprising merchant in Calcutta got into touch with
anothe.r enterprising producer in Australia and began to import Australian
wheat into Bengal, my friends from Bengal acquired a taste for Australian
wheat. I do not want to do them injustice; and I want to tell them what
Bengal wus consuming during the last few years

8ir Muhammad Yakub: They were consuming mostly coal.

Diwan Bahadur A. Ramaswami Mudaliar: In 1023, the total quantity
of wheat imported into India from all countries was about 19,000 tons
roughly. 1In 1924, it was 12,000 tons; in 1925, it was 4,000 tons. Then,
from 1926, comes a crescendo of increasing quantities of wheat imported
into this countrv. In 1924-25, the 12,000 tons of wheat, and the 4.000 tons
imported into the country came from Iraq, and not from Australia,
and the share of Bengal in these two vears was eight tons, which
was consumed by my friend, Mr. Ghuznavi, in the vear 1924, and two tons
in 1925. These were the quantities consumed by Bengal in two successive
veors. Then came the era of Australian import into Calcutta. In 1926, the
total quantity imported into this country from all countries and mainly from
the Commonwealth of Australia was 85,000 tons, of which Bengal consumed
16,000 tons. In 1927, it was 40,000 of which Bengal consumed 85,000
tons. In 1928, it was 69,000, of which Bengal consumed 25,000; and in
1929, it was 561,000 tons. of which Bengal consumed 843,000 tons. Im
1930, it was 357.000 tons, of which Bengal consumed 186,000. Then came
the process of gradual reduction as the import duty was levied. What is
the inference that I draw from that? Not that Bengal is suffering because
this import duty has been levied, but that a particular vested interest estab-
lished in Caleutta or near-abouts which was interested in importing
Australian wheat into this countrv has had to close its business. It is not
that the Bengal people suffer on account of the import duty. It is not that
myv Honourable friends have a special grievance with reference to this
matter. It is only that a few vested interests, the grinders of wheat and
the producers of flour have suffered. I admit that frankly. I remember
two vears ago the anxiety which my Honourable friend, Sir Cowasji
Jehangir, showed over this Bill, because men who had entered into forward
contracts would have been seriously affected if the original Bill had been
passed. We sympathised with that position. We made exceptions with
reference to certain forward contracts. We relieved the millowners who,
without knowing that the duty was to be levied, had entered into such
forward contracts. If vou come forward with a grievance of that sort, we
should be the first to sympathise with that grievance and do everything-
possible to relieve you of that grievance. But today that is not the posi-
tion. Why db you want to take to western Autralian wheat, why do you
want. to import a commodity which you can produce in this country?

Mr, A. H. Ghuznavi: T do not want to pay Rs. four a maund for buying
vour wheat when I can get that wheat at Ra. 2-9-0 & maund in Caleutta.

Diwan Bahadur A. Ramaswami Mudaliar: I will come to that point. I
can understand my Honourable friend’s objeclion with reference to salt.
They have accustomed themselves to that particular kind of salt. I do not
promise them my support when the Bill' comes on day after tomorrow’
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(Laughter), but T say I can understand their difficulty. But with reference
to wheat, it seems to me, it is the same thing practically whether it is
Indian wheat or Australian wheat, and before your palate is so developed
that you want Austrglian wheat and not Indian wheat, I would request you
to stop that tendency and to take to Indian wheat and be good patriots as
you have always been.

Mr. G. Morgan: It is the price we want.

Diwan Bahadur A. Ramaswami Mudaliar: Now, let us take the price.
My Honourable friend said that on an average 34 per cent. of wheat
came into this country. He wus rather shaky about his arithmetic. If
you take the figures, you will find that except in the year 1925 when
about five per cent. of wheat came into this country and in the year 1919
when about four per cent. of wheat came into this country, the average
for the last twelve years has been somewhere between one and two per
cent. of the total production . . . . .

Mr. G. Morgan: I did not mean that. 1 said if the total maximum
consumption of the mills in Karachi and Bombay and Calcutta was.
Australian wheat only, it would represent about 4°3 per cent of nine millioa.
tons of production in India.

Diwan Bahadur A. Ramaswami Mudaliar: And that is exactly what
I am controverting. I am taking the total figures and not the figures for
Bengal. I said the total imports of wheat in the year 1924 was 12 000
tons. If I take the production of the country at about 10 millions. the
ratio is "12 per cent. In 1925, it was 4,000, it is 04 per cent. In 1926,
it was 85,000 out of 10 million tons, which is "85 per cent. It is only in
1925. as I said, that, it was five per cent.; in the following year, it was
85 per cent.; in 1981, it was 232 per cent., and, in 1932, it was 1-11
per cent. My Honourable friend may be perfectly certain that those are
the correct percentages of the wheat that has come in. If I am 1ight om
that theory, and I can have the arbitration of my Honourable friend, Dr.
Ziauddin Ahmad, for the purpose, if necessary (Laughter)—if 1 am correct
on that basis, I ask my Honourable friend whether he seriously thinks
as & business man that two per cent. import into this country is going to
have any vital effect on the prices or the price level of the whole quantity.
that is produced in this country? If you can import about 250,000 tons
of wheat, and it is the average normal import during the last ten years,
may I ask my Honourable friend how he expects that that 250,000 tons
will have any appreciable effect in settling the price level of ten million
tons of wheat produced in this country?

Mr. G. Morgan: Did I say that?

Diwan Bahadur A. Ramaswami Mudaliar: Therefore it comes to this.
If it cannot have any effect on the price level of ten million tons, theu
the price level is automatically adjusted by internal conditions, and by
the necessity for consumption in various parts of the country, and, there-
fore, the imported quantity has no effect. What will have an effect is
an unrestricted import which may go up to one or two million tons. which
will destroy the whole of the agricultural population of this country. And
if my Honourable friends from Bengal seriously want that to happen. i
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they want that about two to three million tons of Australian and Canadian
wheat should be imported into this country, so that agriculture may go
out of existence, they have only to put forward thay proppsal and ask
this House to consider how far that is reasonable. 1 was coming to the
question of the real trouble with reference to these things. 1 said that
during the last few years, before at least the slump began, we were able
to export a good quantity of wheat, on an average at least 500,000 tone.
acd sometimes we reachcd the peak figure of over a million tons. We

were exporting lanze quantities to the United Kingdom. 1 was expecting
the Honourable the Commerce Member to tell us why that export has
been stopped, and, as I expected, in his speech he said that the price
level in England was such that it was impossible for Indian wheat to be
sold there. 1 should like to know further what the price in Australia ie
and how far shipping companies are responsible for the low cost at which
this can be suld in England and other places. These are eonsiderations
which must weigh with us in finding out what are the real remedies thut
should be applied by the wheat producer, the rice producer or producer of
any other raw material to find a sale in other countries. Yesterday in
another debatc I said that the salvation of the country lies in selling our
raw products outside, in finding a market for our home commnpdities in
foreign countries and neither the wheat price level nor the price level of
any other commodity will go up unless we are able to capture foreien
markets. I was very much interested in the remark that my Honourablo
friend, the Commerce Member, made that he was epnsidering this question
and had some proposals in view which he would eluborate at a later stage.
T do not know what those proposals are, but the problem with reference
to all raw products in this country, whether it is wheat, or whether it is
cotton, is the problem of finding external markets for those commodities.
¥ do not know in how many places we have Trade Commissioners and
what duties they have to perform and how they keep in touch with foreign
markels and find a market for our commodities. Thoge are directions
in which. in addition to the Bill which the Commerce Member has
introduced for some slight protection to this commodity. 1 should expect
the Government to move so that as much for wheat as for other products
we may be able to find external markets. From what I have said it will
be clear that I am unable to support on the one hand Sardar Sant Singh's
umendment to increase the duty even if he had been permitted by His
Excellency the Viceroy, and I do not see why he should not have been
permitted by His Excellency so that the common sense of the House may
assert itself on questions like this, and on the other hand T am unable to
accept the amendment of my Honourable friend, Mr. Morgan, which will
destroy the very purpose of this Bill.

Mr. Lalchand Navalrai:  Sir, coming ag I do from Sind, I feel that
it is necessary for me to intervene in this debate. Sind is a whent
growing country and you all know that a big barrage has been built in
Sind on the great Sind river. That barrage has been built with the mnain
object of increasing the cultivation of wheat and cotton in Sind. This
undertakine has cost 21 crores of rupces and the question before me is o
question, in that connection, of the interests of both the producer and the
consumer. I think Sind will satisfy the claims and the demands of
both the producer and the comsumer. The consumer must be a little
patient and the producer must be helped in the first instance. In Bind,
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at present the condition of the producer is pitiable. He has got to pay
heavy aspessinent and, after this barrage, the assessment is likely to be
increused. The producer, therefore, is already in straitcned circumstances
and he wants help to be given. And if encouragement in the shape of
turiffs and other facilities in freights is not given to the producer, 1 have
no doubt that the barrage will fail. Theretore, it is very neces-
4 sary that I should look at this question from that point of view.
Now, mueh of the waste lund has been used for the growing of wheat with
the help of the perennial cunals and it is, therefore, expected that there will
be a large produce from the Sind Barrage arcus and it is verv necessary to
see that there is a market for that produce. Unless there is a market. there
will be u surplus and there will be dumping and the producer will go to
the wall. At present what the producer requires is that some protection
should be given to him. Even at present there is some excess production
in Sind, but after the barrage Las fructified, there will be keen internal
competition between the Punjab and Sind and, by that competition, the
resalt will be that the consumer will certainly get a lower price. There-
fore, if you are protecting the producer. vou are protecting the consumer
too and you have only to wait and sec. At present some figures have
been quoted by the Honourable the Commerce Member which go to show
that there is a change in the price of wheat and, after this large quantity
of wheat is produced in Sind, it will certuinly be a great factor in reduciny
the price for the consumer. ‘

4 P.M.

F¥or the last two or three days we have been discussing questions in
such a way that I feel sorry. We had the import duty on salt and the
import duty on textiles and we have now the wheat protection duty, and
1 see that a fight which usually takes place between this side of the House
and the Treasury Benches has now started amongst ourselves.” It is really
a regrettable feature. T see that Rengal wants to have the whole advantage
to themselves. There wag a time when Beungal was considered to have
a sense of patriotismi and even now we take it to be so; but I am sorry
to hear from Bengal that, because some of their brethren in other parts
of India are being benefited, they come forward and object to that benefit
being enjoyed by no Bengalees. In this connection I am reminded of a
story of two friends. They were very intimate friends. They went to
schiool and had to sit for a certain examination. One passed and the other
did not. The one who failed said: ‘I don't mind my failure. I am not
corry for it but why should the other pass? I am only sorry that my
friend passed'’. It is something like that which we have here. That is
the vicious lesson which Bengal has now learnt. These are times when
we should help each other. . They claim that they suffer a great disadvant-
age. This I do.not admit. I think it is onlv an exaggeration. If they
want our help, we are ready to give them in every legitimate manner.
8o far as the present situation is concerned, Bengal should think of increas-
ing the growth of wheat in their country, but if they are not able to do
80, they should ask for protection for jute anq other products which 1equire
some support. To say that the present import duty should not be imposed is
wholly wrong. With regard to this import duty, it is quite plain that
wheat in Australia and other countrieg is so abundantly grown that without
this duty it could be introduced into this country in such large quantities
that {the market here eannot possibly compele with them. Tt is for such
reasons that we find surpluses of wheat in Tndia. Otherwise we could export
our wheat and it can have a market outside, in which case we wil]‘ not
require this import duty as a tariff wall, but the point is that when there is no
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market outside and no protection here, the Indian produce will absolutely
suffer. Therefore, I submit, that it is no use wasting time over this
Guestion. The Government have given protection after full consideration
and 1 submit that I would be very willing and happy to help Government
on this motion.

It will be fair on my part to say that I do know that the flour mills
of Karachi have no market for their flour export. I have received a
telegram from the Sind Flour Mills and the Karachi Flour Mills and they
tell me that, on account of the artificially high price of wheat, they are
lcging all their flour business. I am not going to repeat what hag already
been said and so eloquently said by Diwan Bahadur Mudaliar with regard
to the vested interests of other countries, but 1 must tell the people in
Kurachi that in the interests of the barrage they should wait and see how
the barrage fructifies. They must wait and see if the barrage produces
so much that thev can have their own flour and send it outside. T was glud
to hear the reference made by the Honourable the Commerce Member with
regard to this question of the flour export when he said that he was con-
sidering that question. 1 must, therefore, tell the owners of these mills
at Karachj to wait to see what happens. With these words, I support this
motion.

[At this stage Mr. President (The Honourable Mr. R. K. 8hanmukham
Chetty) resumed the Chair.]

Mr. A. H Ghumnavi: Sir, human memory is short, and the public
man’s memory is shorter stiil, particularly that of the Members of this
Assembly. When this Bill was introduced in March, 1981, in this House,
what did the Commerce Member say then? He said: ‘‘I move that the
Bill to impose a temporary duty, ete., etc.”” 8o a temporary duty was
imposed on the importation of wheat. because at Lyallpur at that time
they had no less than 10,469,000 tons of wheat unsold—and ttese tigures
have been supplied bv the Government of Bengal, and 1 say this for the
simple reason that it may not be said that they are my coal figures
(Laughter)—10,460,000 tons of wheat then at Lvallpur unsold, and the
prices were still going down! That was the reason why an import duty
had to be imposed for getting that huge quantity sold. What was the
position? How did the imposition of that duty help the selling of that
stock ?

Sir, the price of Indian wheat at Lyallpur, when the duty was imposed
in 1931, was just under two rupees s maund. After the duty was imposed,
the prices continued to fall and reached their lowest level of Rs. 1-8-0 a
maund in Julv, 1981. Since then the price has risen and now it stande
at about Rs. 3-3-6 a maund. That has been verified by the Honouruble the
Commerce Member. He said that the price on the 4th of March was
Rs. 3-2-6 per maund. Well, 8ir, the world prices of wheat are today at
about the same figure as they were in 1931. What we say is this. Why
should we in Bengal be penalized in order to support the wheat position
in the Punjab? 8ir. we can have wheat in Bengal and in the Calcutta
port at Rs. 2-9-0 a maund. What is the effect of this duty now? The
effect of this duty is this, that we shall have to pay Rs. 4-4-0 to get the
same wheat which we can get at Rs. 2.9-0. Even at Rs. 4-0-0 we cannot
get the Lyallpur wheat. I shall presently show that. Sir, the price today,



THE WHEAT IMPORT DUTY (EXTENDING) BILL. 2339

stands at Lyallpur at Rs. 8-3-6, or even taking the figure my Honourable
‘friend, Sardar Sant Singh, has obtained, today’s price is Rs. 2-14-0. Add
to.that the freight of Rs. 1-2-0 and the price comes up to Rs. 4. Now,
~why should we pay Rs. 4 for the wheat that we can have in Calcutta at
«Rs. 2-9-0? Where is the justification for putting that duty on now when

the prices have gone up by about 150 per cent.? Sir, the price in 1931

was about Rs. 1-8-0. That price has gone up to Rs. 3-6-6. Yet why
should that duty continue now? Why should we in Bengal have to buy

wheat at Rs. 4 instead of at the price at which we can get wheat, which
..is very much lower? Why should we be penalized in Bengal?

Hony. Oaptain Rao Bahadur Ohaudhri Lal Ohand (Nominated Non-
‘Official): Why Bengal? Even the Lyallpur Bania who does not produce
wheat is also penalized.

Mr. A. H, Ghuznavi: But the Lyallpur Bania can get at the original
price; he has not got to pay the railway freight.

Hony. Oaptain Rao Bahadur Chaudhri Lal Ohand: Well, if everybody
thinks for himself, it will of course come to that.

Mr. A. H. Ghuznavi: Now, Sir, let us see what is the production of
wheat in India. The production in 1928-29 was 85,91,000 tons. In
1929-30, it was 104,69,000. These are not my coal figures. (Laughter.)
In 1980-81, the production of wheat was Rs. 93,05,000 and, in 1931-32,
90.26,000 tons. Very well, the wheat forecast for 1932-33 indicates that
the crop will be smaller than 1931-32. because the forecast shows that the
area is four per cent. less than that sown in 1931-32. Therefore, the prices
will not only go up higher, but you have not got sufficient wheat in India
to meet the requirements. Now, Sir, the world prices of wheat today are
at about the same figure as they were in 1931. But when this Bill was
introduced, there was practically no demand at all for the Lyallpur wheat,
and, therefore, Government wanted to stop the importation of wheat from
Australia or anywhere else. Now, you have got a very fair price for Indian
wheat. If so, why do you want to impose this duty which affects so
adversely Bengal and Bengal alone. That is the reason why we do not
want that this duty should be continued. Sir, it must be borne in mind
that what the Commerce Member said when he introduced this Bill was
that it was only a temporary measure, and that as soon as the prides would
go up, they would discontinue the duty. and not only that; he contemplated
that very likely it might not be necessary to continue this Bill even for
a year, and in fact that was the reason why he took the powers into his
hand of reducing the rate whenever he found that that position had arrived.

Sardar Sant Singh: May I be excused for reminding my Honourable
friend that of course if there were to be no import duty on wheat, then
wheat might have to be used as coal and thus your coal would suffer.
‘Then, wheat will be used as coal, as did happen in the United States
market, and then vour coal trade would suffer.

Mr. A. H. Ghuznavi: When it comes to that, then you can come with
vour beggar’s bowl and then we can put on a duty again. Sir, as my

Honourable friend, Mr. Biswas, suid, n duty of Rs. 2 per fon was imposed

2 i d; that was the rate at Lyallpur in 1981
when the price was Rs. 2 a maun ot e % my

.when this duty was imposed. The price today is R ‘
. Honourable friend, the pCommerce Member. Why should it not be reduced,
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if, however, the duty cannot be abolished, from Rs. 2 to at least one rupee?
What - prevents you from doing that? That will be more than sufficient,
so far as the Punjab wheat is concerned, to give them protection. There-
fore, Sir, as the Government are not willing to consider the reduction -of
the duty, we in Bengal must oppose the Rill in toto. .

Some Honourable Members: I move that the question be now put.

Mr, S. O. Mitra: Mr. President, I am not for helping Governnient in
passing any legislation where the prices of necessaries of life are likely to
be mcreased and I should like to examine this particular piece cf legisla-
tion from that standpoint.

The question has been thoroughly threshed out by my friend, Mr.
Ram:aswami Mudaliar, who has given us figures, but I do not agree with
his inferences. Firstly. he said that the condition of affairs here in India
was different from the condition of affairs obtaining in England as regards
taxes on foodstuffs. He said that if the country can be expected to
preduce its own foodstuffs, then the conditions are quite different from
thcse in England. But I think he forgot that in considering wnether a
country can produce sufficient quantity of foodstuff, special uttention
should be paid to the cost at which it ecan be produced. It must be
found out whether it is at all economical for a country to produce those
articles, before we ean come to any  conclusion on  this issue. If
strict logical conelusions are to be drawn of Mr. Mudalar's argument thren
all importation should be prohibited.

1 know that the Government of India is not even guided by the
generally accepted principle of having raw material, foodstuff or the
machinery for industry, without any import duty. They do not accept
even those universally accepted principles of cconomics. Speaking parti-
cularly of wheat, we must see that if the consumers in this country can
get it at an economic price, they should prefer their own wheat. Of
conrse, T agree with my friend that, so far as Bengal is concerned, wheat
is not our principal foodstuff. What I mean to say is that wheat is not
the staple food of the Bengalees, but there are some classes even in
Bengal who take wheat at least once a day anq my friend, Dr. Dulal,
will perhaps advise that it has greater caloric value and, as such,
it is a8 most substantial food and that, therefore, we should take
more of it. I have full sympathy with my friends from the Puujab and
the United Provinces as regards their claim for protection, but protection
should not be given by raising the dutv. That is not the only means by
which they can provide Bengal with wheat from the Punjab or the United
Provinces.

Tt has been argued by my friends that their complaint is more against
the water rates and Government demands of revenue and even the high
railway freight. If they could manage to get remedies in these matters,
then they would not have made any demands for special protection against
imported wheat. Tt seems that the Government of India have only one
remedy fer all evils. Whenever any protection is wanted either for an
industry or for agriculture, their one panacea is to raise the import duty os
if that is the only remedy known to the civilized world. Attempts are
beine made throughont the world to raise the lavel of price of all com-
modities and anvbody who reads the daily press knows  that President
Roosevelt, as soon as he came to occupy his position, passed Ordinances
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after Ordinances to raise the level of prices in the United States of
Amercia. I would like to make this point clear, because our colleagues on
this side might think that when we oppose such legislution we are against
their interests. We agree with them that steps should be taken not only
by the Commerce Department, but by the Departinent of my Honourable
friend, Mr. Bajpai, 80 that the agriculturists may get throughout India an
gconomic price which may be sufficient at least to enable them to live
upon sagriculture. My friend, Sir Muhammad Yakub, styled the
Bengalees as Bhuka Bengalees. T agree with him and that is the reason
why a hungry man cannot be sympathetic towatds his brethren. My
‘Honourable friend, Diwan Bahadur Mudaliar, said that wheat from Iraq
and Australia had better taste for Bengalees. 1t ig not the taste of the
wheat, but the taste of the price that has attracted consumers in Bengal
for the importeq wheat. I think he should realise that the agriculturists
are in such straitened circumstanceg that they cannot afford to buy any-
thing even the price of which is slightly greater than the normal rate.
The price of wheat was Rs. 1-14-0  before the wheat duty; it is now
Rs. 8-4-6 per maund. That is the reason why Bengalees preier the
imperted wheat,—because it is cheaper, and not becnuse they are un-
patriotic. Many measures have been suggested by this House by which a
serious attempt can be made to raise the price level of all commodities. T
think Members after Members spoke against the exodus of gold and also
explained how, by putting some embargo on gold, the price of precious
metals might be lowered and, inversely with the price of precious metals,
the price of all foodstuffs and other commmodities would be raised. On
this matter Government have no answer. They only rush in for an import
duty whenever there is a question of prolection, because it gives {hem
some money and it also provides them with a field for some «laghes
between different groups and interests in  this House. My friend, Sir
Muhammad Yakub, seems to have now understood the European Group-
But T say that it is Indians like Sir Muhammad Yakub who always help
Government in carrying out measures which arc mostly anti-national. He
cannot complain of the European Group if for any reasons thev find that on
this point their interests as well as the interests of the consumers coincide.
Sir, T would like to make it clear that we have no gricvance against the
wheat producing agricultural provinces. All that T wish to say is that
Government should take steps that thev can get proper price for their
produce. On behalf of Benga] T would sav that if the wheat oroducing
provinces want the price level to be raised. let them alone pav for it. and
unless some steps are taken for raising the price of our own foodgrains
like paddv or large produce like jute, we cannot be a party in making the
cost of production of the nccessities of our people more costlv. We know
that any opposition here will not help us. We have no Sir Fazl-i-Hussain
to bring in legislation for the advantage of the Punjab or the United TFro-
vinces, but we think it our duty to place on record our views about the
interests of the consumers in these matters.

Mr. Muhammad Yamin Khan (Acra Division: Muhammadan Rnra]):
Sir. it has been suggested by some Honourable Members that protection
was miven temporarily when the duty was imposed. My Honourable
friend. Mr. Ghuznavi. said that Honourahle Members in this House have
got short memory. T think it is true. e has got a short memory. He
knows what were the circumstances in which fhil.z protectlr}n wAR mver;;
and he knows also what is the effect of this protection today in Tndin. We
had thousands and thousands of people here starving: although they hod
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grain, they had no money. Why? Because they could only sell their
produce for such a small sum that they had to spenq that money very
soon and they oould not get their requirements later on when the time
came for them to purchase their necessities of life. If a producer pro-
duces wheat at a cost of Rs. 8-2-0 per maund and he has to sell it at the
rate of Rs. 1-6-0 per maund, then it can be very well judged how long this
industry will continue in India. It this industry does not continue and if
she people stop growing wheat, the effect will be that these millions of
people who are living in the villages will be left without any work and
without any wages and they will have nothing to live upon. 8o it is in
the interest of the country as a whole. Tt is not a question of the
“Punjab or of the U. P. or of Bengal, but it is a questicn
of India as a whole. If we take the question of India as
a whole, we cannot tolerate the idea of having millions of
people without work and starving in the villages. Therefore,
it means that some kind of protection should be given so that their cost
of production may be equal to the selling value. Their commodities must
be sold in the market at the same price at which they produce it; angq the
cost of production will be the price of seced, the cana)] dues, land revenue
and the wages of the people who have to live from hand to mouth. At
least we must give one meal g day to the fielg labourer. If that is to be
done, the price must go up to something like Rs. 8-2-0 per maund every-
where. When the question of protection for somne industry comes up, my
Honourable friends say. why should we import these cotron piece-goods
from outside India? We must supply some lubour and we 1ust have
these things produced here, and not have dumping from Japan. That is
quite right, but I should like to ask them, if that is the argument, will
that be your argument also when it is the question of wheat on which you
live, or will you import it for your consumption from Australia or
Russia and other places?

Then, the only point which remains is this. that if you cannot stop
your wheat growing industry, if you have to bring it to some level, what
ig the level at which vou have to bring it and in what manner? The
_answer i8 that we cannot tolerate, for the sake of a few people who have
got mill industries in Bombay or Calcutta, and who want to import their
wheat flour from outside India, the going down of this industry and the
consequential fall in the price of every other commodity. That cannot
be done in the interest of Indin. So we have to give this protection and
it is this protection which is required and I think anything less thau Rs. 2
per hundred-weight will not be suitable. I should likg that no wheat
.stould be imported into this country from outside India and that can only
be done when the protection is so high that people who wamnt to import
wheat at Bombay or Calcutta find it disadvantageous to do so. We had
a lengthy discussion on this question during the Ottawa debate in this
House and it was brought to {iic notice of Honourable Members that we
bhave got surplus wheat in the country; we can grow surplus
.wheat in this country and there  a likelihood of growing it to
the extent of two million tons morc. Tf there is a possibility of
producing two million tons more, then some kind of temptation must be
given to the poor agriculturist who is engaged in this industry rather than
throwing him away, so that he may only cultivate this wheat in placcs
‘where it is full of irrigation and not elsewhere. With these words,
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think this Bill should be supported and I give my full support to this
motion.

Severa] Honoutable Members: The quéstion may now be put.

Mr, Presideat (The Honourable Mr. R. K. Shanmukham Chetty):
I acoept the closure. The question is that the question be now put.

The motioh was adopted.

The Honourable Sir Joseph Bhore: Sir, this is one of those rare ahd
happy occasions when a Govetnment Member can relax sotnewhat and
allow his battles to be fought by the opposition or sume section of it.
That battle has been fought so eﬁective& by Membets on the opposité
side who have supported this case that they have left me very lhttle to
answer. At the same time, Bir, it is vety svident that the case which 1
ﬁzt forward this mothing was hot clearly understood by certain Honourable

embers in this House. ¥rom what fell from my Hohoursble friend.
Mr. Biswas, I think he entirely misundetstood the points which I was
muking when I put forward tiis Bill for tohsideration. YLet ms re-
cupitulate them very shortly. )

I said firstly that there were two dominant factors in the wheat position
of the world today, factors which were not in existence last year. Firstl
I pointed out that, as far as information was available, there was a muc
larger exportable sutplus in the exporting areas of the world today than
there was last year. And, secondly I pointed eut that the weorld price of
wheat was far lower this year than it was last year. I also pointed out
that prices here were far above werld prices and 1 asked the House to
deduce from those conditions what seemed to me to be the inevitable
result. 1 suggested, Sir, that in view of those conditions the inevitable
result would be that foreign wheat would flood the Indisn sarket at a
price which would be wholly unremunerative to the home producer if this
import duty were removed or materially reduced. I sugmit, Sir, that
that position has not been controverted by any Honourable Member in
this House. I do not for a moment deny that the consumer will have
to pay a little more by reason of this import duty than he would have had
to pay had no such import duty existed.

Mr. S. C. Mitra: May I ask one question? What was the price of
wheat just before this import duty was placed in 1981°?

The Honourable Sir Joseph Bhore: I will come to that presently, Sir.
My point s really this that, having regard to prices which have prevailed
for a large number of years, we are not asking the consumer today by
reason of this import duty to bear an unreasonable burden. In regard to
o comparison of prices I shall quote figures over ten years, if the House
will permit me, when we are considering the actual amendment for the
reduction of the import duty. I would only point out to my Honourable
friend, Mr. Mitra, that it is entirely unfeir to compare the price today with
what the price was two years ago when we were forced initially to take
these measures. It was definitely in order to counteract those calamitous
circumstances which had resulteq in those abuormally low prices, that the
present measures were initiated.

Now, Sir, there are only one or two other questions which T think I
need refer to at this time. My Honourable friend, Mr. Mitra, found the
penacea for all these wheat afflictions in the lowering of railway rates. I
will not say o panaces for all the evils; I will correct myself. At any

E



2334 LEGISLATIVE ASSEMBLY. [2lsT Maror 1938.

[Sir Joseph Bhore. ]

rate he thought that our present trouble in regard to wheat could be very
much reduced by lowering railway freights.. Homourable Members must
be aware that we have greatly reduced those freights. In fact we made
an experiment last year in reducing these freights to such a level for
wheat that, within a few months, if my recollection serves me correctly,
we lost something like sixteen lakhs of rupees on that one commodity
alone.

Then, Sir, there is one other point of very great importance to which
my Honourable friend, Mr. Lalchand Navalrai, referrod. He was per-
Yectly right when he said that the extension of the wheat producing ureas
in this country would ultimately solve the question of prices. I huve no
doubt, Sir, the time will come when, with the extension of those arcas
and the langer production of wheat in this country, the factor of internal
competition will begin to operate in favour of the consumer. I do not
think, Sir, that at the moment I need say anything more.  There are
certain figures which I would like to give to the House and I propose to
give them when dealing with the amendment for reduction.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is:

‘‘ That the Bill to extend the operation of the Wheat (Import Duty) Act, 1931,
be taken into consideration. ”

The motion was adopted.

Mr. President (The Honourable Mr. R. K. Shanmukham Chetty):
The question is that clause 2 stand part of the Bill.

Mr. C. O. Biswas: Sir without making any speech I move the amend-
ment that stands in my name:

*‘ That aftor clause 2 of the Bill, the following new clause be added :

¢ 3. In section 2 of the Wheat (Import Duty) Act, 1931, for the words ‘ Two rupees
per hundrod-woight * the words * one rupee per hundred-weight ’ shall be substituted’.

The Honourable 8ir Joseph Bhore: I need only set myself two ques-
tions to answer in this connection. The first is this. Has the existing
duty really inflicted a harsh burden upon the Calcutta consumer? Now.
let me give to the House the figures. which I have collected over a period
of ten ycars. The figures relate to the wholesale prices of wheat in
Calcutta per maund. At the end of December, 1923, the price of wheat
per maund was Rs. 5-2-0. -

In 1924, it was Rs. 6 per maund.
In 1925, it was Rs. 6-14-0 per maund.
In 1926, it was Rs, 5-10-0 per maund.
In 1927, it was Rs. 5-7-6 per maund.
In 1928 (I have not the figures for December, but in September the
price was Rs. 6-4-0 per maund).
‘In 1929, the price was Rs. 5-12-0.
In December, 1932, the price was Rs. 3-14-6.
Now, 8ir, I have slways admitted that due regard must be paid to
the fall in the general level of prices and also to the reduced purchasing
power of the people.  But I venture to submit that the import duty,
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.even at its present level, is not today imposing a harsh and unreasonable
burden compared with the burden t{at hag been borne in the years for
which I have ventured to give figures to the House.

The other question is whether we are giving the producer too high a
price through this duty. Now, Sir, here again let me give to the House
comparative figures over a number of years, ten years, of the prices of
wheat at Lyallpur, f.o.r. These are the prices per maund.

At the end of December, 1923. the price was Rs. 3-13-0.

At the end of December, 1924, the price was Rs, 5-3-0.

At the end of December, 1925, the price was Rs. 5-15-6.

At the end of December, 1926, the price was Rs. 4-7-0.

At the end of December. 1927, the price was Rs. 4-9-0.

At the end of December, 1928, the price was Rs. 5-14-0.

At the end of December, 1929, the price was Rs. 4-5-0.

At the end of December, 1932, the price was Rs. 8-8-0.

On these figures, Sir, I venture to submit that you cannot accuse us
of securing for the producer of wheat an unreasonably high price. Those

are the two questions which I set myself to answer and I hope, Sir, the
House will agree that T have given a satisfactory reply to both.

Mr. President (The Homourable Mr. R. K. Shanmukham Chelty):
The question is:
** That after clause 2 of the Bill, the following new clause be added :

* 3. In section 2 of the Wheat (Import Duty) Act, 1931, for the words ‘ Two rupees
per hundred-weight > the words * one rupee per hundred-weight * shall be substituted *. *’

The motion was negatived.,
Mr. President (Tha Honourable Mr. R. K. Shanmukham Chetty):
The next amendment that stands in the name of Sardar Sant Singh seeks

to increase the duty for which sanction of the Governor General is required.
and the Chair understands that sanction has been refused.

As regards the next amendment by Sirdar Harbans Singh Brar, the
same remarks apply, but the Honourable Member did not apply for
sanction,

The question is that clause 2 stand part of the Bill.
The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable 8ir Joseph Bhore: Sir, I move that the Bill be passed.
The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
‘the 22nd March, 1988.
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